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LEG ISLATIVE ASSEMBLY 

Monday, the 18th February, 194~.: 

1'he Assembly met in the ASbembly Chamber of the Council House at ~le ell 

of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in thaIk:Jhair. 

MEMBERS SWORN: 

Khan BflIhadur Zafar Hussain Khan, M.L.A. (Government IJf India: Nomi-
nated Official). , 

Mr. Lalgudy Swaminath  Vaidyanathan, M.L.A. (Government of India: 
Nominated Official). 

Miss Maniben Kara, M.L.A. (Nominated ~on-Offioial . 
¥"! 

STARRED QUESTIONS AND A SW ~S' 
c. 

(a) ORAL ANSWERS 

RIILtiSII OJ' POLITICAL ~ . 

286. *111'. SUIDka Sekhar SIoD.)'&l (on behalf ~f ProIf ••• -0.. BlDP): Will the 
Honourable the Home Member be pleased to state: 

~a  the latest policy of Government in regard to the release of political 
prisoners; • 

(b) the latest avaflable figures for the number of political prisoners-(i) im-
prisoned in connection with the 1942 August Movement; and (ii) imprisoned for 
their political acts committed previous to 1942 August M.ovement; ana 

(c) how many of them ara in the 'C' class? *' 
The HOD0111'able Sir .John '!"home: (eo) I would refer the Honourable Member 

to the statement which I made in this House on the 11th February, in the debate 
on Pt. Govind Malaviya's Resolution on the subject. 
(h) (i) 

Conviots 

Detenua 

Convict. 

Detenus 

2,850 

333 

Nil 
2 

(ii) So far as the Central Government and Chief Commissioners' Province. 
Bre concerned, there are no such persons. I have 00 information about Gover-
nol'S' Provinces. 

(c) Does not arise. 

Sbri D. P. Karmark&r: In view of the present situation requiring an a ioabl~ 
settlement, may I "",k whether the Government of India would not be well 
advised to take an initiative in this JUatter and advise the Provincial Govern-
ments to release all political prisoners? 

The Honourable Sir .John Thorne: It is covered by what I said on February 
the 11th. 

Seth Govind Du: Since 11th February one week hilS el!llpsed and things are 
mm·ing 1>0 fast in this world, will the Honourable Member not reconsider th£" 
position which he took on the 11th of February 'I 

The HonolU'able Sir .JQIm Thome: I do not think so. 

sjt. N. V. Gadgil: Is he not on speaking, terms with the Provincial Govern-
ments'! 

Mr. President: Order, order. 

( 1027 ) 
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Sri JI. ADIDthlllayanam .AJyangar: May I know what the answer to part (ii) 
of· clause (b) is-the latest available figures for the number of political prisoners 
imprisoned f01' their political acts committed previous to 1942 August Movement? 

~.JlOIDoaraole Sir JobD '!'home: So far a8 the Central Government and 
ChiE'f t5ommissioners' Provinces are ooncerned, there is no such prisouer. 
Srl JI. ADanthuayanam £nuapr: May I ask the Honourable Member il 

this question is not general and refers to the whole of India? 

; The llODourable Sir Jolm 'l'bome: I added "I hln'e no infonnation about the 
Uovernors' Provinces". 
Sri JI. Anantbl8ay&DADl A11I1:J&&f: May I know wbat steps have been 

taken bv the Honourable Member to ascertain the number of de tenus from the 
various' provinces? Ten days' notice is given to the Hono'urable ;1\(erober. 

The Honourable Sir John Thome: I took no steps. I happened to have the 
information whicli was asked for in b (i) and I therefore ga.ve it. But the in-
fonnation required in b (ii)-was not available, and I did not consider that it was 
the r«.>sponsibility of the Centrlrl Govemment to get that informa·tion. 

Jla11l&na ZIfar All Kb&D;. no Govel'IlIDent propose to remove the ban on the 
1"orward Bloc 1· 

The HODOIIrable Sir John ThO!lle: I suggest that does not &rise from thia 
questIon. 

Sar4ar JIang&! Singh: May I know whether the report published in this 
morning's paper, that a fresh notice has been served on Sardar Sardul Singh 
Caveeshar extending his i r ~ nent, is true? 

'!'hp Honourable S1r John TbQI'IUI: I believe it is not correct. 

JIr. Sasanka Sekhar Suy&l: Will the Honourable Member be pleased to state 
what· i@ th~ oli  today of the Government with regard to the release of Sardlll' 
t-Iardul Singh? 

'!'he Hoaourable Sir John '!"home: The policy is as indicated· by me on Febru-
ary the 11th. 1t is 1I1lder l'~,n iderntiOlI WitTI the Provinciul Government. 

SrI JI • .AD&DtIlaIa.Y&D&Dl An'qar: May I know i~ the Honourable Member 
ill aware that there are prisoners convicted before 1942 and have been in jail 
for tw«.>nty to ~hirt  years now. in some of the provinces-in the Punjab, in the 
United Provinces, and Rome other provinces? 

The llOl1oarabh SIr John Thome: No, Sir. I have no infonnlrtion on that. 

Sri •• ADaDthuayaDlm Anangar: He has no information that there are 
number of similar people in Nagpur. I would like your ruling ()J1 this point 
The Honourab!e Member just &sid that he had no information in his hands; 
evidently he is referring to the Secretariat. But may I point out, Sir, that ten 
days' notice is g:ven to enable him to collect information from Oape Comorin to 
HimaTayas. IR it not his busineKs to collect the information and place it before 
this House? When informat:on of general character is asked for and the Cen-
tral Government is respOllsible for the peace and tranquillity of the whole of 
India, it is their duty to f~ i h the information. As Members on the other 
side l ~a  evade giving such information, I would like to have your ruling on 
this point, Sir, that they must gather information from the Provinces concerned. 

JIr. PreIIIdent: Is it really a. matter for ruling? Government in their own 
interest ought to collect information. 

Sjt. If. V. Gadgil: I only wish they knew itl 

Mr. Prealdent: ~e t question. 

FRoNTIEB GoVERNMENT'S POLICY BII POLITItlAL PRISONERS 

288. .JIr. SI8&Dka S&Jrhar SauJ&l (on behalf of~. If. CJ.. ltUIp): Will the 
Honourable the Home Member be pleased to state: 

(8) if he has seen the press communique issued by the Frontier Government 
regarding their policy towards politicol prisoners; 
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(b) if Government are prepared to advise the other Provincial Governments 
to create in the same way a special class for political prisoners Bnd to offer at 
least the same facilities; 
(0) whether Government will consider the advisability of adopting the same 

policy'in regard to the political prisoners who are being kept in jails on the 
orders of administrations in the centrally administered areas; if not, why not; 
RnCl 

(d) whether Government will call a conference of Provincial Government!. 
to consider this matter of treatment of political' prisoners and help them' to 
adopt a liberal policy towards political prisoners?' 

The Honourable Sir John.Thorne: (a) 1 understand that no communique 
has been issued hut that Rules for the classification and treatment of eon-
victed and undertrial political prisoners were published in a notification of the 
1\'orlh West Frontier Province Government dated the 17th November' 1945, 
thAt Go\'erIlIIJ(:'llt also have under 'consideration the question 'of bringing the 
ru~eD for security prisoners into line witb these rules. 

(!;) and (d). No. 

~  So far as security prisoners are concerned, t.he differences between the 
existing rules of the Central Qovernment  and ~ho e of the North West Fron-
t.ier Province notified on the 17th November 1945 are insignificant. I am 
examining the ex;sting rules for the tre~t1Ue.nt of 'convicted prisoners with a 
view tu deciding whether any modification along t.he lines of the North West 
}<'rortiP}' Province rules is called f(lr. 

Sri II. ADanthasayanam ATf&DiIZ: May I ask the Honourable ;Member if 
in the VaTious conferences with Home Members of several provinces a uniform 
procedure with regard to this question bas Dot been evolved J 

Thr. llODourable Sir John Thorne: I do no1; know when the last conference 
with Home Members of the Provinces was held. I can remember one some-
where about 1938, but I am not aware of one since then. 

SrI K. AlWlthaSa.yanam Ayyangar: In respect of the treatment of political 
prisoners, apart from the policy of releasing political prisoners, the Honourable 
Member said in reply to part (c) of Q.uestion No. 285 that it; does not; ·arise. 
Does tha.t melm that there are· no classes of political prisoners? 

The HOnourable Sir John Thome: I am not; quite sure what my Honour-
able frielld ~an . Does he mean classes of political prisoners in the pro-
yinCCH l' 

Sri K. ADaDthaaa,aDam .A.yyangu: Yea, and under t.he Government of 
IndiR in the Chief Commiflsioners' Provmces. 

The JIclIlourable Sir John Thorne: In the Chief Commissioners' Provinces 
there is no classific.ation of political prisoners. as such. The rules wbich ha.ve 
been issued by t,he North West Frontier Government, do recognise a class of 
political prisoners as such. 

Sri M. AnaDtliasayanam .Ayy&Dgu: Hus the Government taken steps to 
adVIse tne other province .. to ha.ve only one class of political prisoners and 
not to divide them as in Madras? 
The Honourable Sir John 'l'home: No, Sir. That is a matter for the Pro-

vincial Governments. 

Sreejut RobiDi Kumar Ohoudhuri: Is it a fact that the rules framed by the 
'PrO\·jncial Governments were superseded by the orders subsequently passed 
by the Government of India by which thE' Governors were authorised to frame 
rules in this behalf in their own provinces? 

The Honourable Sir John Thorne: I am not sure if I understand the ques-
tion. If the int.ention of the questioner is to Rl:lk whether directiolls were 
givell by the Central Government as regards the classification of political 
prisoners, the answer is 'No'. 

A 2 
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Sri M. ADall1hasayuam. AyJangar: Is there no classification regarding· 
ordinary prisoners in the Chief Commissioners' provinces or is there only one 
classification f01' all prisoners? 

The HODourable Sir John Thorne: There are various classes and have been 
for many years· 

Sri II. £Danthasayanam A.yy&lllar: Then may I take it that even political 
prisoners  are sent to anyone of these classes indifferently? 

'!'he HOnourable Sir John 'l'home: Generally, yes Sir. They Ilre treated 
under the rules whioh apply to ordinary prisoners. 

Sri •• ADanth .... yuam £nan..,: And therefore, it is not as if I under-
stand the Honourable Member to say tIiiit political prisoners stand by'r plass 
of thair own and· there is no difference between one political prisoner and 
another? 

fte JloDour&ble Sir 101m Thome: That is not SO in the Chief Commis-
sioners' provinces. 

Sri II. .A.DaIlthuayUlalll AyJaapr: How many political prisonera are there 
in the lowest class? And is it a fact that their rate of allowanoe is not even 
three anuas a day? 
fte JIODOUrable Sir JOIm Thome: I do not think there are any political 

prisoners detained in the Chief Commissicners' provinces at present. 

Sri II. .ADantlllaayanam A11anpr: Then with respect to the political 
prisoners in the other Provinces, Dlay I ask the Honourablf' Member to collect 
statistics of the 5,000 who Rre rotting in jail? Is it not a fact that in Madras 
the allowance is not more than three anDas a. day? 
!'he BoJaoar&ble Sir John ThanLe: That is a. mat.ter for the Provinoial ~o

emments. I cannot undertake to colleot information on that. 

Sntjn' BoblDi KUDl.II' Ohoudharl: Is it not a fact that under the present 
ruleb ordinary prisoners arE' better treated being put in a. better olassification 
than political urisoners. 
'.rile B:cmO\U'&ble Sir John ".l'bome: I CIlllDOt Quswer for the Govemors' Pro-

vinces, but I think the answer is 'No' . 
. nof. B. G ..... p: I apolngi8e to thE' Chair for having come late I wish 

to ask the ~ t' Dlent the reasons for which thflY do 110t wish to adopt the 
policy that hall heen adopted by the Frontier Government. 

The Honourable SIr John '!'horne: If my Honourable friend bad been 
here, he wculd hove known thRt  I havE' 110t· taken tha.t attitude. 

'P08moN B1II HlDALTB: OJ' lbsSBS. JA.I PBAxA.SH NA.BA.IlII' AND 

RAM MONOHAB-LoHIA. 

287. -Prof. B. G. ltanp: (a) Will the Honourable the Home Member be 
pleased to state the latest position in regard toO the health of and the conve-
niences provided for Mes!lrs. Jai Prnknsh Nnrnin and Ram Manohar Lohia? 

(b) In what jail are they kept.? 

(c) Are they allowed to be together? 

(d) Are they allowed to obtain political books and also to obtain and freely 
utilize writing materials? 

The H..ourable Sir John Thorne: They are both in good healt.h. Tbe 
conveniences provided for them Rre as stated in mv answer to Q.uestion No. 
53, on February 7th. They arC' in Agra Central Jail, and are allowed to be 
together. They are allowed writ.ing materials; ulso pomical books, suhject. 
to the discretion of the Superintendent. 

PrOf. B. G. ltan,.: Is there any e ia~ provision made to enable them to 
purchase hooks? .  . 
'!'he HOnourable Sir John '1 h~: Yes, Sir. 

Seth Govind Da8: Is there any pos!libiIit . .,. of their release now? 
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'l"he Honourable Sir John 'l'home: I hav/;, nothing to add on that to what I 
b8"\'E' already said in the House. 

Prof ..•• G. RaDga: Have Government finished all tlie consideration about 
their release? 

The HoIIlOurable Sir John 'l'hOIlJ6: Still considering it. 
Prof .•. G. BaDga: How long will Government $0 on considering? 
The Honourable Sir .John 'l'home: I cannot fix an exact time. 
Seth GOviDg DII: Approximately? 
The Honourable Sir John 'l'home: Not even approximlltely. 
PrOf. •• G. :Banp: Is Government awaiting the advent of the next Gov-

ernment"? 
The Honourable Sir .JDIm 'l'home: No, Sir. 
1Ir. Prtlldent: Order, order. Next quel!tion. 

NUMBER OJ' PRISONERS CONVICTED IN 1942 AUGUST MOVIIXE'NT DPT IN ALIPUltAII 
JA.IL 

... -Prof ... Go. Banp: Will the Honourable the Home Member be 
pleased to state: 

<a) how many political prisoners, who were convicted in connection with 
the 1942 August ;Movement are still kept in the Alipuram jail (Bellary) of 
Madras Presidency; 

(b) how many of them have served (i) more than two years, (ii) more than 
three years, (iii) more than half their sentences; and 

(c) whether in view of the cessation of war and the end of war emergency, 
Government will be pleased to remit the remaining portion of their sentences 
and release them or to place their cases before any quasi-judicial reviewing 
authority? 

The Honourable Sir .John Thorne;" I have no information. The matter 
concerns the Government of Madras. 

Prof. :N. G. RaDla: This is most extraordinary. We only ask for informa-
tion. Here is a question asking about the number of political prisoners in 
the Alipuram jail of the Madras Presidency. Surely it cannot be pleaded by 
my Honourable friend that he is not able to obtain information though he 
has asked the Madras GovE'rnment, or the Madras Government is not obliged 
to supply the information if asked. It is more than a month since I gave 
notice of this question. It ought to have ·been possible ..... . 

1Ir. President: The Honourable Member may be asked" whether he is 
prepared to ask for the information. 

Prof. :N. G. lI.&Dg&: That is what I am suggesting. It is the duty of the 
Government to do so and not to plead that they have not had enough time to 
ask for that inlormation. I am stating it is more than one month that I 
gave notice of the question. It speaks of the irresponsibility of the ..... . 

Mr. Prelltlent: The Honourable Member is arguing. 
Prof. •• G. :aa.uga: Why lias Government not taken the trouble to ask for 

this information? 
'l"1ut Honourable Sir .John 'l'home: If my Honourable friend had been here 

just now he would have known that the same point arose on another ques-
tion. I suggest that in regard to this my friend might get the information 
from the Madras Govemment. If he has any difficulty in doing so and will 
approach me J should be glad to help. 

Seth G0viD4 Du: The Provinces are being governed under Rule 98. Under 
these special circumstances is it not the duty of the Central Government to 
collect all this information and supply them when such questions are asked? 
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Mr. Presiden\: It will be difficult to answer the question generally. It will 
depend 011 the nature of the question asked. But obviously, in a matter of 
all India importance, the question will be justified. But it is a question for 
Government to decide as to how they will answer. -

Seth Govind Daa: The question of political prisoners detained without trial 
and for lllllillJit.l'(1 periods, is .1 t.hillk II most iml'orttUlt thing, HlId it is an all 
India question even if one prisoner is concerned . 

• Kr. Preaid8D.~: The Honourable Member lllay now' be further questioned. 

Prof .... G. BaDaa: With regard to part (c). is it the policy of the Govern-
ment that they are not interested at all or not concerned when the remaining 
portion of their sentences is remitted?' " 

The Hoaourable Sir lohn Thome: 'fhe question is whether Government 
will be pleased to remit the remaining portion of their sentences and release 
them. The Government of India have no power to do anything of the -sort 
in regard to prisoners of the Provincial Go\·ernments. 

Prof ••• G. Banga: What is the policy of the Government of India in regard 
to such remissions? 

The Honourable Sir 10hD, ThOl'Dl: The question does -not ari'e as 1'egards 
prisoners who are under the control of the Provincial Governments. 

Sri K . .AD&ntbuay&lWll A.yy&Dp1': Is it not a fact that the cases at least 
of some of the political prisoners in Provinces are reviewed b~' the Central 
Government? 

The ][cmourable Sir lohn Thome: That is quite incorrect. 

Sri K. Ananthuayu&m. AnaIlP1': Is it true t.hat not a single esse from 
Madras had been reviewed bI the Central Government before orders of re!ease 
were communicated? • 

The BoDourable Sir John Thome: Not a fact. 

Plof .... G. B.anta: In regard to my own release, the -Government of 
India. had sent their advices to the Madras Government. 

The Honourable Sir John Thome: I can be quite positive that the Govern-
ment of India passed no orders. 

Prof .... G. ltaDp: There was a second part to my question: "Or have 
they sent advice to the Madras Government". 

The HOI1OIU'&ble Sir lohn Thome: I must ask for notice. Certainly not in 
illy time. 

Sree u~ BobiD.i Kumar Ohouclhuri: Has the question of release of political 
prisoners been laft entirely to the discretion of the Provincial Govenlments in 
thuse provinces where Section 93 is not in force now. e.g., Assam? 
Mr. Prelld8D.t: The question is "in force". 
The HoDourr.ble Sir lohn Thome: May I ask it to be repeated? 
Mr. PrelddIJl~: Will the Honourable Member repeat? ~ 

BreeJut ltohtD1 Kumar Ohoudhuri: Has the question of release of political 
prisoners been left entirely to the discretion of the Provincial Government in 
thm;e provinceR where Rection 93 Rdministration if'! not in force now, e.g .• 
Assam? 

The Honoura.ble Sir John '!'home: Yes. 

POLIOY BB PRINTING OF NOTES AND AootTMULATION OF STEB.LIW BALA"lroES 

•• -Jlr. Kanu Subedar: (a) Will the Honourable'the Finance Member 
please state whether any correspondence has taken place between the Govern-
ment and the Reserve Bank of Inida with regard to (i) lIle policy of printing and 
issue of more notes, and (ii) the policy of accumulating more sterling balances? 
(b) Has the Central Board of the Reserve Bank of IndiA at IIny time l'aised 

any questions with regard to the measures taken by them, a.nd is it a fnet thRt 
Government have overruled 'in this respect? 
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The Ilonourai>le Sir Archibald Rowlands: (n) and (b). I would refer the 
Honourublo member to the reply to parts (b) and (c) of his starred question 
No. 73, on 7th February, 1946. 
JIr. Manu Subedar: Did the Honourable Member say 1945 or 1946? 

The Honourable Sir .Archlbald Rowl&Dds: 1946. 

IIr. llanu Subed&r: With regard to (a) and (b) and the pQlicy of accu-
mulating more sterling balances, have Government the el~e  iss.ued a ~  
note to the public and when was the last press note on thiS subject explam-
ing the Government's policy? . 

The Honourable S1r Archibald RowlaDA:ll:. That does not arise out of the 
question, which relates to communications between the Reserve Bank and the 
Government of India. 

IIr •• anu Subedar: The Government's contention is that these communi-
cations are privileged documents. I am asking whether there has been any 
correspondence on this subject. I am not asking for what the correspondence 
was. 

The BoIlOVabl. Sir .A.rchl1*d BowIUldl: Correspondence hait taken place 
on all sorts of subjects between the Reserve Bank of India and the (lovern-. 
ment of India, including this subject. 

Kr. Kanu Bubedar: With regard to part (b) of the question, may I know 
whether it is not true that the Direotors of the Reserve Bank protested 
against the continuanoe of the use of Sectiol1 41 for issuing more notes and 
for financing the-purchases of His Majesty's Government by the tender of 
sterling? 

The B'.aDo1uablt Sir .Archib&l4 BowlaDda: I have aiready ind~ated that I 
cannot disclose the nature of any communication that pa88ed between the 
Reserve Bank of India and the Government of India. 

Mr. lIanu Subedar: Will the Honourable Member make the policy of 
the Government clear ou this subject without any regard to the Reserve Bank? 

The HOIlOU1'able Sir Mchibald Bowlan4a: To my mind there will be plenty 
of opportunity in the near future for discussion and elucidation of the whole 
question. 

Sri II • .A.I1&ntb.al&Y&Dam Ayy&ng&r: May I know if the Honourable Member 
ever proposed to discontinue the printing of these notes more and more at 
any time? 

The Honourable Sir Archibald. BoW1aD4s: I do not print the notes, Sir. 
Stl II. ADant.huay&D&lll Ayyanpr: I meant to ask whether the Honour-

able Member advised the Reserve Bank of India not to print any more notes 
and considered also the bringing about of a modification of the Reserve Bank 
of India Act? 

The Honourable Sir .Archibald Bowlanda: I think there is a question on 
the printing of notes later on today. 

Prof. X. G. Ranga: With regard to the other question, vi'l., the necessary 
amendment of the Reserve Bank Act in order to withdraw the obligation 
that is cast on the Reserve Bank to issue notes against every pound sterling 
that accumulates to the credit of India, will Government consider the advisa-
bility of introducing at the earliest opportunity the necessary legislation? 

The Honourable Sir .Archibald Bowlanda: The Reserve Bank does not issue 
notes merely because it gets sterling but because of the demand for notes from 
the public. 

Prof. X. G. ltaDga: The Honourable Member is only evading my question. 
I want him to give us a categorical assurance on the question whether Gov-
ernment will -be introducing at the earliest opportunity the necessary legisl,,-
_ tion to amend the Reserve Bank Act in regard to this particular matter that 
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we have in mind, that is for every pound tlterling that accumulates to the 
credit of India the Reserve Bank'R present obligation to issue rupee notes 
equivalent to it shall be withdrawn. 
The JIoDourable Sir .&.rcbibald BoWlanu: As I have once already said, the 

question relates to the nature of, the communication that passed between the 
Government and the Ueserve Bank. Mv Honollrable friend has branched off 
into a much' wider field and I am perfectly prepared to discuss it on a suIt-
able occasion. 
Sri :II. .&nantba •• yanam AyJa.n.pr: My Honourable friend has entirely 

misunderstood Prof. Banga's question. His question was how long is this 
state of affairs to go on. Will this obligation, on the part of this oountry or 
the Reserve Bank ce9se, of issuing notes against sterling that is presented 

, under Section 41 of the Reserve Bank of India Act? 

The ROIlourable Sir .&rchlbal:4 BcnrlaDdI: That is not covered by this 
question. I am prepared to discuss it on a suitable occasion. 

Mr. lhDu Subedar: All these questions are due to the anxiety which this 
country feels with regard to the continued purchases in this country throu ~ 

the tender of sterling and the obligation of the Reserve Bank to give rupees: 
and I say that Government are continuing this policy. Are they not continu-
ing this policy against the advice of the Reserve Bank themselves and may I 
know when they will disclose it? 

The Removable Sir Archibald Bow1aD.cIa: I have already said that I am 
not prepared to disclose the nature of communications that have passed 
between the Reserve Bank and the Government of India. 

Sri :II. ~t.bua D IIl A11&D1&r: Arising out of his answer, is it in 
response to the demand on the part of the public that the Reserve Bank is 
issuing the notes? Is it in the interest of the public to add to the currency 
circulation of the ~untr , which is already in1Iated? 
The Boaour&ble Sir ,ArMtbe14 ~: That is a matter of opinion which 

will be discussed on a su!table occasion. 
Sri :II. ADlDlbu&y&D&lll AyJUIpl: Is it the opinion of the Government of 

India that there is no inflation in this country and that we can go on adding 
to the currency? 

'!'he Baaoar&bll Sir .Arch'b&14 BoWlaDdl: I do not \ pretend that there has 
been no inflation in the currency. If the Honourable Member had watched 
the weekly statements of the last few weeks he would have found that the 
inflation is being arrested. . 

Kr. JbDu Subed&r: When on an average of ten orores or more notes were 
issued ..... . 

Mr. OoIIrey W. TyIOD.: Is it not a fact that the total under issue has not 
been added to in the last three weeks? 

Sri K. ADaatbal&y&D&lll Anupr: Is it not due partly to the demonetisa-
tion of the thousand rupee notes? 

PBollTl'8 TO GovDlorDT !'BOJI TBlI SALE OJ' SlLvn m INDU 

190. ·Kr. JlaDu Subedar: (a) Will the Honourable the Finance Member 
please state the total amount of silver sold by the Reserve Bank of India during 
the years 1989-40, 1940-41,  1941-42, 1942-48, 1948-44, 1944-45 and 1945-46 
(upto S1st December 1945)? 
'(b) On whose behalf was this sold? 

(c) What steps did Government take in order to get a shale of the profits for 
India from the sale of silver in India? . 

(d) What steps did Government take in order to impose income·tax on 
profits made in India from the sale of Inver? 
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The Honourable Sir Archibald BowlaDda: (a) In million fine ounces 3 in 
1939·40, 18 in 1940·41, 94 in 1941·42, 16 in 1942·48, none in 1948.44, 36·5 
in 1944·45, 13'8 in 1945·46: 

(b) The Government of India. 

(c) and (d). Do not arise. 

1Ir. Kanu Subed&r: Will Government state the c:rcumstances under which 
it was necessary to sell this silver and why the sale of it was disconbinued? 
The Honourable Sir Archlbald BowI.IDda: The reason why it was issued was 

to steady the bullion market. It was discontinued, because of shortage of 
supply. 

1Ir. lIanu Sa.bedar: In view of the fact that silver has now reached an 
unprecedented price of Rs. 145 or 146 per hundred tolas, will Government 
consider some e~n  of steadying the price of silver? Are they negotiating 
for' further silver to come here in order to steady the price or are they thinking 
of any other means? 
The JIoIlOUra.bIe Sir .Archibald BowlaDda: Yes, Sir. That matter is under 

examination at the present moment. 

Dr. Sir Zi& Uddin Ahmad: Did the Government fix the price of silver or 
leave silver to find its own level? 

The HOIlOurable Sir Areh1bllcl BowlaDda: I am not quite sure what the 
policy was before the sales. were stopped. At the moment, of course, we do 
not control the price of silver. 

PBOJ'ITS TO GOVERNMENT II'BOM THE 8ALlD 011' GoLD IN INDIA 

191. ·1Ir. llaau Subedar: (a) Will the Honourable the Finance },Iember 
please state the total amount of  gold sold by the Reserve :Bank during the 
~ear  198940, 1940·41,  1941·42, 1942·48, 1948·44, 1944·45 and 1945·46 (upto 
81st December 1945)1 

(b) On whose behalf was this sold 1 

(c) What steps did Government take in order to get a share of the profits for 
Irldia from the sale of gold in India? . 
(d) What steps did Government take in order to impose in oJlle~ta  on the 

profits made in India from the !Iale of gold? 

The BoIlourable Sir Alchlbald Bowlaaell: (a) Nil in 1989-40, 1940.41, 1941· 
42 and 1942·48; 

About S'4 million ounces in 1948·44; 

About 3'2 minion ounces in 1944·45; 

About '9 million ounces in 1945·46. 

(b) The Governments of the United Kingdom and United States of America. 
(c) Since the sales were made to meet the war expenditure of these Govern· 

ments in India and to assist the Government of India's anti-inflationary 
measures, the question of profits does not arise. 

(d) Even if there were Rny question of profits, the sales, being Govemmen- , 
tal and not in the nat,ure of trade or business transactions, were not liable 
to income-tax. 

Mr. Kanu SUbedar: Has the Honourable Member seen any statement that 
the Government of Sout.h AfricR made a profit of one million pounds sterling 
on the sale of gold in India? Is that a fact? 

The Honourable Sir Arcb1bald ltowlaDd.: There are several questions on 
that on the order paper today, 
Mr. Kaau Subedar: May I know whether the United States Government's 

was the larger share or the smaller share out of this profit? 
'!'he Honourable air .A!chlbalcl Bow1&Ddl: There is' also a question on that. 

I will give the answer Jater. 
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Prof. N. G. ltanga: When gold was b<!ing sold here as a commodity and 
when Government knew that those two Governments, the United Kingdom 
and the U. S. GovenUIIents, were making a heavy profit, what was it that 
prevented the Government of India either from claiming a share of the profit 
or imposing an import duty on this gold? 

The Honourable Sir Archibald Rowlands: I have explained the nature of 
the transaction .... 

Prof. If. G. Ranga: The nature of it was explained by the Honourable 
Member. This gold was sold in order to pay for their purchases in this coun-
try. Therefore it was a sort of barter arrangement between their commodi-
ties and our commodities, I think. That is why I am asking the Honour-
able Member to give me an answer to the other question. that I have put, 
viz., what was it that prevented the Government of India from imposing an 
import duty on the sale of gold in this country in order to claim a portion of 
the' abnormal profits that those people made? . 

The Jlonoura.ble Sir Archibald RowlaDda: I sav that it is contrary to all 
international practice to impose an import duty on t~e property of another 
Government. 

JIr. Kauu Subedar: Have Government considered that in effect this meant 
that the United States Government and the British Government were able 
to take our commodities, for which this gold was used for paying, a little 
cheaper (to the extent of the profit) and, if so, will Government state whether 
they took any steps to compensate Ind~ in respect ·of those commodity prices? 

The Sonourable Sir Archibald Rowlands: The gold, as far as I understand, 
was sold for what it would fetch in the market, like any other commodity. 

JIr. Jlanu Sube4ar: It did fetch more than the world price: these other 
Governments made a profit on the gold which they sold in India, and the 
profit they made was used to .make other purchases here: but 'did Govern-
ment take any steps by way of regulating commodity prices against these two 
large Governments to recover a little of what they were making by way of 
profit? 

The BoDourable Su .A.rch1bald. Bowlanda: My Honourable friend is a butJi-
ness man and he sells his articles for what he can get for them, I suppose. 
On the second point, as far as I know, no step was taken. 

Dr. Sir ZIa Uddin Ahmed,: May I ask whether the price of gold was fixed 
by the Government of India or was it fixed by the owner of the gold or did 
the Reserve Bank of India allow it to be sold to the highest bidder? 

The Honourable Sir .Archibald Bowlands: I think the last. 
Sri K. AnalLthuayanam Ayyangar: May I know from the Honourable 

Member if any portion of the gold sold here on behalf of the United Kingdom 
belonged to the United Kingdom or whether the entire gold belonged to South 
Africa and it was sold through the United Kingdom and the United Kingdom 
made a profit? 

The Honourable Sir Atchibald Rowlands: I have no information as to the 
ownerships of the gold. I imagine it was His Majesty's Government who 
imported it from South Africa; but I have no official information. 

Sri J[. Ananth&8a.yanam Ayyangar: Did not the Honourable Member read 
in a newspaper article that Mr. Hofmayer. the Minister in South Africa, 
stated that the entire gold belonged to him and it was sold through the United 
Kin/lnom and the:v shared the profit half and half? 

The Honourable Sir Archibald ltow1anda: There are questions on that on 
the paper. 

Dr. Sir Z1& Uddin Ahmad: Is it not a fact. that in pursuing this policy, 
which the Honourable Member has stated, the South African Government 
l1"eo Reserve Bank as n hlack market for the sRle of gold? 

'!'he Honourable Sir A.rchbld Bow'IaDda: I do not thinK it was 8 black 
market: the prices are published in the papers every day. 
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212 •• JIr. :M&Uu Subedar: (a) Rns the Honourable the Finance Member 
reached any conclusions with rega!'d to changes in the coinage -of the country 80· 
ns to adopt the decimal system? 

(b) Why has not this mattel' been brought before the Legislature? 

(c) Have Government made am commitments in regard to this matter? If 
so, what are they? ' 

The JIODourable Sir Archibald Bowlalldl: (a) Deeision in the matter of 
the decimalization of the Indian coinage system rests with the Indian Legisla-
ture. 
(b) A Bill is being introduced to-day to effect amendments of the Coinage' 

Act necessary for the decimalization of the coinage. 
(c) No commitments in regard to the decimalization of the coinage have 

been entered into by Government in anticipation of the decision of the· 
Legislature. . 
lit. lI&1la Sabedar: Have any opinions been called for already from the-

provincial governments on this subject? 
fte B.oI1oarable Sir .Archlbald Bowlilldl: Yes; a very large volume of 

opinion has been obtained. 
Srt II • .&DaILt.huayaum AJJ&JlIIrr: Are they unanimous? 
'1"he Jraaoarable Sir Archlb&ld J&owlaDdl: No, Sir; such o inio~  never are, 

IN'cBBAsED IssU1II OF P APR CUBBENOY 

293. ·1Ir. P. B. Gole: (n) Will .he Honourable the Finance Member be-
pleased to state the reason h~' the mcrease in the issue of paper-currency is· 
persisted in by the Reserve Bonk of India when the war is over and the army 
is being disbanded? 
- (b) Is the increase in the issue of paper CUl'rency in India due to the fact' 
that more money is required b,Y the British Go\'enunent for the rehabilitation 
of countries like Burma, Malaya, etc" and also for the United Kingdom? If SOt' 
what is the total amount of money so raised in 'India and the amount requirea: 
by the United Kingdom' for each ~f the countries to be rehabilitated? 

(c) Was any demand made by the Government of the United Kingdom, by 
the Government of Burma or ala~'a  

(d) What is the safeguard for the money thus raised? 

'!"he JloDoUr&ble Sir Archibald RowlaDda: (a) Notes are issued only in: 
response to demands by the public and Government. The amount of currency 
in circulation depends not only on war expenditure but on a number of other 
factors, such as, the volume of cash disbursements on Government civil account, 
the intensity of commercial and industrial activity, the general level of prices, 
and the degree of liquidity preference 011 the J?art of institutions and the pub-
lic generally. 

(b) Bnd (c). The Government of India have agreed to meet certain require-
ments for the rehabilitation of Burma but not o{ anv other countr'\". The totaf 
amount of currency issued to the Government of Burma since V', J. Day is-
Rs. 2-2/3rd crores. 
(d) 'l'he ultimate s,afeguard is the credit of His Majesty's Government. 
JIr. :Manu Subedar: With regard, to part (a) of the question, may I ask a 

question which the Honourable Member said previously that it dId not arise. 
Why are Government still continuing a policy which permitR i a e t~  Gov-
ernment to purchase in this countrv against the tender of sterling, and what 
are the reBSQns why it cannot be stopped? The Hono,!rable Member promised 
to answer this. 
'!"he Hoaoarable SIr Archtabld Bowlanda: I will give that in m,v Budget 

speech. 
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:Hr. Jlanu Subedar: I am obliged for the assurance. I had similar assurances 
from the previous Finance Member but he never did the various things he 
promised later on. May we not request the Honourable Member to give us a 
statement on this subject, if not today, in the next few days, separately from 
the Budget speech? 

fte Honoara.ble str .Arch1ba1d BoWlands: All I can say in the next few days 
is that the question is under examination. 

Sri •• .ADa11thuaY8D&m ,,",&DI&r: The Honourable Member said in answer 
to the first part that there was another question on this subject. I naturally 
expected he would answer it now. Now he says we should wait till the Budget. 

ftt HoaoaraIIie Sir .Archlbald BoW'laDda: I have answered.it in (a). 

Dr. Sil Zia UdcliIl Ahmad.: About these notes they have printed on behalf of 
Burma Government, I should like to know in what form the paper currency 
Teserve for these notes was kept, e.~ backing for these notes. Is it from actual 
reserves or from the reserves of the Burma (3{>vernment? 

ft. HOIloarable Sir .Arch1b1ld o 'laad ~ It was against sterling by His 
Majesty's Government. 

JIr. P. B. Gale: In reply to part (d), what steps have  heen taken, or is the 
,safeguard only in the sterling balances? 

ft. Baaourabl. Sir .Archibald BowlaDds: I have answered that under (d). 

JIr ..... Subed&r: Will the Honourable Member give the justification which 
-Government "had for the continuance of the use of this machinery of note issue 
.after the stoppage of hostilities-part (a) of the question'/ What possible justi-
'fication do Government have for the use eOf section 41 and the issue of more 
'notes since the stoppage of hostilities? Will the Honourable Member reply now 
-or will he do it in his speech on the Budget? 

'.l'he JIcIIloarabie Sir Arcll1bald BowlaDds: I will do it in my Budget speech. 

Dr. Sir ZIa UcIdJIl .Ahmad.: Do I understand that by printing notes for the 
oGovernment of Burma we are increasing o~r sterling balances? 

The HomMIrabl. Sir .Arch1beld. BowlaDda: Certainly. 

RATES OF lNTB:aBsT OF LoANS FLOA.TED IN UNITED KINGDOM 

2M. *JIr. P. B. CJole: Will the Honourable the Finance Member please 
lItatJe : 
(a) the maximum and minimum rates of interest on loans float.ed in the 

United Kingdom on behalf of the Government of India during the last 50 years; 
.and 
(b) the rate of interest charged by the Government of India on t·he sterling 

ibalances accumulated in the United Kingdom? 

'!"he HOIlourable Sir Arcll1 .. ld BowlaDcll: (a) The maximum rate was 7 per 
-cent. and the minimum 2; per cent. 
(b) As the sterling balances accumulated in the United Kingdom belong to 

~e Reserve Bank of India, the question of the Government of India charging 
mterest on such balances does' not ariEle. 

Kr. P. B. Gole: Do the sterling balances carry no interest at all? 
The Honourable Sir Ar hi~d Bowland.: Yes; of course they do. 

JIr. JlaDu Subedar: How much '/ 

Th. KOI1Ourable Sir Arcbibald BowllDda: It varies with the security whic·h 
the Reserve Bank buys. 

DBoIsIO'NS OF BRETTON WOODS CONFERENCE 

i95. *JIr. P. B. Golt: (a) When did the Honourable the Fhmnce Member 
give an undertaking to give this AfiE.embl.v all opportunitv to discuss and record 
their opinion upon the conclusions reached at Bretton Woods Conference so far 
81!1 they affected India? 
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(b) Did Sir Girja Shankar Bajpai sign the Washington Agreement which 
embodied the decisions of the Bretton Woods Monetary Conference? If so. on 
whose instructions did Sir Girja. Shankar sign the Washington Agreement? 

(c) If the Government of India issued any such instructions. why were such 
instructions issued without consulting this House beforehand? 
The Honourable Sir Archibald Bowlands: (a) On the,14th February 1945. 

(b) Yes; on the instructions of the o ern ~nt of lQ,dia. 
(c) I would draw the Honourable Member's attention to my speech in tb& 

debate in this House on the Bretton Woods Agreements on the 28th January 
1946. 

STlIlBLING BA:LA.NClIlS JI'OB PU1i.POBEs OJ' TBADB 
298. ·1Ir. P. B. Gole: (a) What steps has the Honourable the Finance 

Member taken or inlends to take in order to make available the Sterling Balances. 
for the purposes of trade? 
(b) Will such balances be available for India for the purchase of capital goods. 

from any country? 

(c) Will the S'terling Balances be available for India's use immediately or bl 
instalments? 

(d) If by instalment. what perit)d will be covered by the instalment. and the-
total of each instalment? . 

'1'he Honourable Sir Archibald BowlaDda: (a) I would refer the Honourable 
Member to reply given to parts {d) and (e) of Mr. Manu Subedar's starred 
question No. 74, on 7th February 1946 .. 

(b). (c) and (d). All these questions will be matters for ruscussion at the 
negotiations which are pending between His Majesty's Government and the-
Government of India on the subject of the accumulated sterling balances. 

1Ir. J(aD.u Subedar: In view of the fact that those replies were unsatisfac-
tory. we are coming over agam with queries on the same very imporian\ 
subject. Will not my Honourable friend tell this House whether Government 
have asked His Majesty's Government to send representatives here to OpeD 
negotiations on the question of the sterling balances? 

The Honourable Sir Archibald BowlaDd.l: If I may say 80 with respect tha\ 
is taking a little unfair advantage. Normally communications between thi. 
Government and His Majesty's Government are confidential. TIle Honourable 
Member knows from the discussions in the committee that I have,. at the spe'oiaL 
request of the committee, sent such a communication to His Majesty's Govern-
ment. 

1Ir. Manu Subedar: I was unable to disclose that information to the House" 
ilnd r took the opportunity in the House of getting the information now made· 
public to everybody that such an approach bad been made. May I know 
whether an assurnnce of any kind hos been asked from His Majesty's Govern-
ment to wipe out the effect of the sentiments expressed by Sir John AnderSon' 
and Mr. Churchill on the subject of the sterling balances? 

. '!'he Honourable Sir Archibald Bowland8: I am not going to go any further' 
ll1to the nature of the correspondence tha.t took place. 

Seth Govind D&8: On II. point of order, Sir. The two chamber clocks show· 
different times. Which is to b~ taken as the correct time? 

Mr. President: So far ns question hour goes, I take the longer time for the· 
time limit. . 

Srijut Dhlrendra' Kanta LaII1rl OhOudhuy: 1 rise to a. point of order; 
There are two clocks .  .  .  .  .  . 

Kr. President: The Honourable Member is repeating the same point. 
Dr. Sir Zia 'Uddin Ahmad: Are they electrically controlled? 
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Kr. Preatdmt: I believe so. Let us not take up further time over this. 
Kr. KalLu Subeclar: Mav I ask whether Government have made an estimate 

of their immediate requll'ements of currencies other than sterling and. have 
broached the subject of the l'onversion of sterling into these other currenCIes? 

The HOllOlU'able Sir Archibald :aowlaDda: That investigation is proceeding 
.at the present moment. 

Sri •. .ADanthasayan&m AJYanlar: What is the credit standirig in India's 
;favour in the dollar pool( 

The HOIlOIU'&b1e Sir Archibald JtowlaDds: That question does not arise. 

Sri •• AD&n.tbaaylD&lll A1Yangar: How much of the sterling balances is 
convertible into dollars for the use  of India? 

. The HOD01U'able Sir Archlbaid BowlandJ: The dollar pool is not in this ques-
tion. 

Sri •• ADant.tl&8&yBD&ID Ayyanlar: I subm:t it arises out of part (b) of the 
question: "Will such balances be available for India for the purchase ofc8pital 
goods from any country?" If sterling is converted into dollars, then na.turally 
we are entitled to nse them for purchn!':es in the G. S. A. 

The Honourable Sir Archibald RowlandS: DollHl'S have been so cOllverted into 
·sterling. That is the whole essenL'e of the Dollar Pool. 

Mr •• anu Subeciar: Have the Govel'llment of lndiu. represented to His 
Majesty's Government that India iE' not bound b,\' the proyisions of the Anglo-
American A ree ~t which are prejudicial to ~he interests of India: 

(Xo reply.) 

1Ir. Kmu Subedar: ~Ia  1 then ask whether Government will oODsider the 
:advisabilit,v of representing to His MajestJ's Government that India IS not 
,bound by those clauses of the American loan agreement which. arc prejudicial to 
India? 

The Bonoarable Sir Archibald BoWlaDdl: Certainly. 

Kr. P. B. Oole: According to the conditions laid down in the Washington 
Agreement less than 10 per ('ent. of the !>terling balances would be available for 
immediate payment. 

The Honourable Sir Archibald Rowlands: I do not understand how ,vou get 
that calculation. We are not a party to the Anglo-Ameriean Agreement. 

¥J'. )(aDu Subed&r: Have n~t various economic and financial journals ill 
Britain been flin-;:ing out nrtiC'!es saying that Illdia will not be able to oMllin 
-even the fraction mentioned b,v m,v Honourable friend here? 

The Honourable Sir Archib&J.d Bowland.: I am not responsible for the 
opinions of economic and other journals in England. . 

Kr. Kaau Subedar: What is Government doing to safeguard India's interests 
in this matter? 

The Honourable Sir Arch.'bald BowllDda: Everything that is possible. 

Seth Yuaul Abdoola Jlaroon: Will the Government of India take an assurance 
nom the United Kingdom on ttiis subject? . 

The Honourable Sir Archibald Bow1anda: On what subject? 

Seth Yusu! Abdoola JI&roOa: On the subject of sterling balances? 
~e HOilODrable Sir Archibald Bowlands: Wd are going to discuss the whole 

·questlOn. 

Seth Yuaul Abdoola Harocm.: The filII payment of the sterling balances? 

. '!'he ~Oura.ble Sir Archibald ltowl&Ddl: That is one of the things we nre 
gOing to dISCUSS. 

Prof, •• G. BaDia: Will the o ern en~ of Indin inform the Brjtilh Gov-
-emment about the anxiety felt in this country ahout the articles writtr., In Q1J("h 
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important British papers as the ono ~ t and t~e, Manchester Guardian on the· 
question of the scaling down of the sterlmg' securities 1 . 
'!'he BOIlourable Sir Archibald ROWlands: I think Prof. Ranga can take It 

that I shall do my best to do my duty. 
Xr. P. B. Gole,: By what percentage were the sterling balances to be scaled 

down according to Article 101 
The BoDourable Sir Archibald Rowl&Dda: By no percentage at all. 
QUOTA OF CONTRIBUrION TO INTBIBNATIONAL MONBITABY FUND 

297.' ·Kr. P. B. Gole: (a) Has the Honourable the Finance e~ber agreed 
to Dontribute to the Intemational Monetary Fund? If SO, what IS the quota 
which Government have agreed to contrihute? 

(b) What arrangements have been made to pay the quota? 
The Honourable Sir Archibald llowlaDd8: (a) By signing the Articles of 

Agreement of the Fund, Ind}a has undertaken to subscribe to the Fund the 
.quota allotted to her, India's quota is 400 million dollars. 
(b) Kone, exeept that fln advance payment of one hundredth of one per cent. 

of the' quota amounting to Rs, l'S lakhs has been made towards the initial 
expenses of the Fund, 
Sri K. Anantha8&YID&Dl Ayya.ngar: By what ~i e may we be asked to 

contribute to the Flmd? . 

The Honourable Sir Archibald Rowlands: I have no information on the 
point. 

Sri •• Ananthasayanam Ayya.ngar: Would it not be lesl! than six'months 
from now? 

The JlOIlourable Sir ArcJ1l,bald Rowlanda: 1 believe the Americans will be 
able to start the fund by then certainly. 

WARNING AGAINST VIOLENT SUPPRESSION OF FRE»DOH MOVlllHENT IN SOUR EAST 

AsIA. 

298. ·Prof. :N. G. Ranga: Will the War Secretary be pleased to state: 

(a) if his attention has been drawn to the warning given by Pandit Jawahar-
lal Nehru in the A.P.I. New Delhi message, dated November 10th, to the 
British and other Allied Nations against violently suppressing the freedom 
movements of South East· Asia;. ' 

(b) if Government have taken care to inform the British and the Allied 
Govemments about Pandit Nehru's warning; and 

(c) whether Government have made known to the British Government 'about 
bis vo:cing of the resentment felt by the Indian publio apinst the use of 
Indian troops against the Indonesians? 

lfr. P •• &IOIl: (a) Yes, Sir. 
(h) and (c). No, Sir, the general s£ate--of Indiall public opinion has been 

explained to His Majesty's Government. 

Prof. lI'. G. Banp: May I know why the Government of India have not 
taken care to inform 'he British nnd AIlied Governments about Pandit Nehru's 
views? 

Kr. P •• uon: We have explained to His Majesty's Government the general 
state of public opinion in India. We have not attempted to communicate the 
views of everyone in this country. 

Prof. lI'. G. :B.anga: Does that appreciation of the state of public opinion in 
this country also refer to the adjournment motion passed in this House in the 
first instance and also the later adjournment motion passed in regard to the same 
question? 

1Ir. P. Kuon: Yes, Sir. 
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Prof. B .. Q. BaD.ga: Did the Government of India inform the British Govern-

ment as well as the U. N. O. delegates about the strong exception taken by this 
House over failure of this Government in communicating the results of the 
first adjournment motion ill this House? 
1Ir. P •• &IOIl: I do not think tha.t arises out of this question. 
Prof. B. Q. BaIlga: It arises out of part (c). Let ll?-Y Honourable friend 

look into it again: "The resentment felt by the Indian public against the use of 
Indian troops against the Indonesians". -

1Ir. P. K.IIoJl: We have told His Majesty's Govenlment the general state of 
"indian opinion, including the point you have just made. The U. N. O. delega-
tion does not arise out of this question, and in any case should not be addressed 
to me. 
Sir KDb&Jl!mad Y&JI!in Dan: Has the Honourable Member informed His 

Majesty's Government about the opinion of !his House as well? 

1Ir. P. ~: Yes, Sir, as I have repeatedly said. 
Prof. B. Q. BaDp.: What is it that prevents this Government of India from 

agreeing with the opinion expressed by Pandit Jawaharlal Nehru and also 
expressed repeatedly in this House? 

1Ir. P. Kuon: Their own opinion. 
SaUl GoviDd Du: The Honourable Member said that he did not attempt to 

give everybody's opinion in this country. Does he know that Pandit Nehru 
does not come under the category of 'everybody'? 

(No reply.) 

'FnU.NCUL AsPIIC'l' OJ' POST.WAR PLANS ~ PROVINCIAL GoVBBlWDTS 

•• -llr. Kanu Subed&r: (a) Will the Honourable Member for Planning and 
Development give a summary of the financial aspect of the plans of the 
Government of India and of the various Provincial Governments? 

(b)-What undertaking have the Government of India given to the provine 
cial Governments to finance their schemes wholly or part1s? 

(c) How much money will the Government of India give to the Provin· 
cial Governments for this purpose during the next budget year? 

(d) How much money heove the Government of India provided for the im· 
portation of the machinery required for the various Departments of the Gov-
ernment of India in connection with their post-war plans? 

The JroDoarable ill Arch1b&ld Bowlallda: (a), (b), (c) and (d). 1 would ask 
the Honourable Member to await llly Budget speech. 

1Ir. Kanu Subldar: We are anxious ahout one fact. It appears from news· 
paper reports and the summari,es by the news agencies upstairs that the Gov-
ernment of India is committing themselves to tl grant of 60 Cl'ores of rupees to 
various provinces, which will not be recoverable. Is that so? 

!'he JIanourable Sir Arch1b1l4 Rowlallda: The figure is wrong and ,the nature 
of the grant is wrong. The Government have for some time told the provinces 
that they could Illan on the basis of 8 five year period and that they could 
reasonably expect1to get some money from the Centre ani! the grants made are 
advances against those sums. 

Xl. Kanu Subedar: With regard to (d), I respectfully submit that this is aD • 
issue which ought not to wait till the Budget speech. What we want to know 
is: in what manner, up to what limits and of what order are the sums for the 
purchase of machinery by various Government Departments themselves. We 
hear that machinery for various clepartments such as Railways, Public Works 
etc., is running into crores of rupees. In other words, several hunlired orore~ 
worth of orders are being placed in the United in.~do  on Government a oun~ 
during the current period. That is the question. 
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The HOllour&b'.e Si.r Archibald Rowbnds: ;: :: '.pre !-If), it wouln r('du"e the 

stel'ling halanCt~f , 

Mr. )(anu Subedar: Are the orders bell'; placf'd '.' 

The Honourable Sir Archibald Rowl&nda: I urn afraid 1 have not got the 
information rea(lily available but I will get it for the Honourahle Member. 

Dr. Sir Zia Uddin Ahmad: Is the Honourable Member aware of the fact that 
many Honourable Members do not agree with the policy of Government about 
their planning? Will the Honourable Member consider the advisability of not 
spending any money on this planning without giving an opportunity to this 
House to express their opinion on the planning oli ~  of the Government? 

The H01lOur&ble Sir Archibald Rowlands: 1 think the House will have plenty 
of opportunity in the course of the next three wt'eks to examine the proposals. 

Dr. Sir ZI& Uddin Ahmad: Mav I a.sk the Honourable Member not to include 
any item in the Budget about pla.lllling policy without taking the opinion of the 
House? 

The JI.oIDo1Uable SIr Archibald ltowlaDdI: 1 have included them in the 
Budget and it is lor the House to do what they like with it. . 

Sri •. AnantbuaY&D.1m Ayyanlar: May I know if any plans are complete? 
What are their financial implications? How much does the Centre bear aDd 
bow much do the Provinces bear? 

The Honourable Sir A.rchibald BowIaDd8: There are several plans, and some 
of them are complete. 

Sri •• .AD.&Dtbu&yanam Ayyangar: What proportion of contribution does he 
propose to include in his Budget for use by the provinces? 

The HOIlO1U'&ble Sir Archibald RowlaDda: Approximately thirty crorea. 

Sri M. ADantb.u&Y&D.&ID AYYaDg&r: What percentage of the total finanoial 
cost of all the plans? 

The Honourable Sir .Archibald Rowlands: Thl:\ total plans for all the provinces 
within the next five years added up cost about Rs. 000 orores. 

Dr. Sir Zia Uddbl Ahmad: May I ask whether the Honourable Member has 
examined the position that their planning is the planning for millionaires and 
bi liOlluirt~,.; aud not foJ' the beuefit of the poor people? 

The Honourable Sir .Archibald Rowla.Dd8: 1£ I spot any such plans, I will 
throw them out. 

Sri )[. Anantbaaayanam AYY&D.gar: Thirty crores out of a total of 900 crores 
seem to be very small proportion. May I know from the Honourable Member 
on what basis the contribution of 80 crores is made? 

The HOIlOura.ble Sir Archibald Rowlands: It is a start. 

Sri •. AnanthaSayanam Ay)'angar: Does it mean that th~ Government of 
India propose to contribute the entire 900 crores to the Provinces? 

The Honourable Sir .Archibald RowlaDds: I do not think, they oan, even 
if they waut to do. They have no such intention. 
Sri K. Anant.hasaya.nam Ayyangar: What ib the present proposal? What 

pereentage do the Government propose to contribute to Provinces in instal-
ments? 
The Honourable Sir Archibald Rowlands: It was not any expressed propor· 

tion of expenditure incurred hv Provinces. The Provinces were told that they 
(lould plan on the basis of t.hiR 'that t.hey may t'xpect from the Centre, during th'e 
first five years, approximately Rs. 250 crores in total. 
1Ir. Manu Subedar: In view of the fact that the Government's statement on 

the subject was very obseure, IIlUY I know what portion of Government of 
fnnia's eontribution iR intended to be recovered and what portion will be given 
in the shape of grants which will not be recovered? Will the Honourable 
Member issue a statement clarifying the position? 

• 
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fte HoDourable Sir Archibald RowlaD.ds: I shall have a look at the state-
ment again today. I do not think myself that t.he statement was obscure. 

Sri II. Anantbual&1W1l An'lDgar: May I know how the Government of 
Indin propose to make this advance of Rs. 250 crores, is it from revenue or by 
wny of loan? 

The Honoill'able Sir Archibald Rowlandl: Both, Sir. 

Sri K. Anant.b&say&ll&lD AyJanpr: What percentage by way of loan and 
what percentage from revenues? 

The Hono..uabie Sir Archibald Rowlands: Approximatel.y equal percentage •. 

Pro!. If. G. lbDga.: Were the provinces consulted in the matter or was the 
whole thing arbitrarily fixed 'I 

TIle BCIIlouable SIr Archibald Rowlands: U was done in clolest ccmluliat.ioD 
with the provinces. 

RBolPBomTY BlIOABDDlG BBPB.1DsBN'l'A'l'ION OJ' PBBasIlo 

800. ·Srl II . .baD\buay&ll&lD ~: Will the Honourable .ALeIIlber for 
Information and Broadcasting please state: 
(a) if press representatives from other countries of the world are allowed 

to stay in India sod send out messages to their respective countries, if 80, 
what countries are represented by pressmen or press agencies; 
(b) if pressmen or nny kind of our representatives are allowed in those 

countzillll ; 
(c) if there are any such countries which do not allow pressmen from India 

iDCo their countries; and 
(d) if the auswer to (8) is in the affirmative,· whether he proposes to 

consider tnking necessary action to put matters on a basis of ahsolute 
reciproeit.v? 

The Honourable Sir Akbar B.ydari: (a) Yes. America. Russia, China, 
France, Aust.ralia and New Zealand. 

(b) and (c). As far as tbe Government of India are aware, no case has arisen 
of refusal by t.hese countries to allow representatives of the Indian Press to enter 
them. 

(d) The question does not arise. 

I.N.A. PmasoNNm. IN MILl'UBY Co OJD '1'IO ~ IN bDU AND OuTBID. 

301. ·Sri V. GaDgaraJU: (8) Will the War Secretary please state how many 
I.N.A. officers and other ranks are still in military concentration camps in 
India and how many are outside India? 
(b) What is the number of camps in which I.N.A. men are kept? 
(c) How many camps are located iB each Province, and how many I.N.A. 

men are kept in each camp? 
(d) Bow many of ~he loN.A. men have been interrogated till now? After 

interrogation how many of them have been released? 
(e) What is the number of I.N.A. women? 
(f) Have Government brought any of the I.N.A. women to India, If so 

what is their number and in what camps and in which Provinces are they 
kept and what is the policy of Government with regard to I.N .A. women's 
release? 
(g) How many I.N .. A. Medical Ofticers are there in military concentration 

camps in India and outside India? 
(h) Do Government pay salaries to the I.N.A. Medical Offioers? If so, to 

how many, and what amounts? 
(i) Why Government still keep the I.N.A. medical men in detention when 

there are no charges of crimes and atrocities against them? When do Gov-
ernment propose to release them? . 
en In view of the proved patriotism of the I.N.A. nten, are Government 

prepared to absorb suitable men of the I.N.A. in Govemment employment? 



STARRED QVBSTlOlfS AND 'ANSWBRS 1041 

:Kr. l-. JIuDa: 'l'here are no concentration campI. I usume the Honour· 
able Member means Holding and Enquiry centres. 

(a) Binee I a.nawered two similar questions last Tuesday, infor-mstion has 
oome to h8b.d about further arrival8 from overBeu. The total numbers of 
militsr.y members of· the I. N. A. at Holding and Enquiry centres in India on the 
2nd .February was 5,440. There were approximately 3,022 still held overseall. 

(b) and (c). Of these 5,440 persons 8,367 were in Jhingergacha, 1,579 in 
Multan, 127 in Delhi Cantonment, 82 in the Red Fort, 31 at Bairagarh, and 264 
were in hospitals. 
(d) As stated before approximately 11 ,000 have been interrogated, o~ whom 

all have been released unconditionally except fo]' the 28 who were convwted. 

(e) and (f). About 500, none of whom have been brought to India. As 
regards Government's policy for dealing with them, I understand from the Home 
Department '\thich is the Department concerned, that there is no objection to 
their coming to India and they will not be held for interrogation when they 
come. 

(g), (h) and (i). 37 in India and 7 overseas. These officers receive the same 
treatment as other military officel's who joined the I. N. A. Their oasea are 
being investigated 8S rapidly liS possible and 14 have already been released. 

(j) I' cannot agree that their patriotism has been proved and have already 
explained the reasons why the.y cannot be found any furthf'r employment. 

Seth Govind Daa: Is there any r. N. A. camp in Jubbulpore? 
Ifr. P. Kason: No, Sir. 

Seth Govind Daa: How if' it that so man'y 1. N. A. prisODers are released 
from Jubbulpore? 

Mr. P. 1IaIon: As I have explained already, those who were olaesi1ie4 88 
taavingbeen mmled are discharged and not dismissed. They go to their regi. 
mental centres where their final accounts their clothing and things of that. kind 
are settled up. They remain in the regimentttl centres, as a rule for five or 
ten days. That must be t.he reason, for their going to .Tubbulpore. 

Seth Govind Daa: Has the Honourable Member seen a statem'&1t issued by 
8 released prisoner from J ubbulpore jail aJ:rout tbe atrocities committed in 
J ubbulpore jail itself? 

Ifr. P. Muon: No. Sir. If it was in Jubbulpore jail, t.hen he was not a 
military member of 1. N. A. 

Sa.rda.r,Kangal SIDgh: The Honourable Member referred to military 1. ~. A. 
men. May I enquire whether an:v member of civil 1. N. A. has been brought to 
India? . .' 

Kr. P. KIIOJ?: I want notice. 

Prof. If. G. Raqa: Who deals with the civilian section of I. N. A. men? 
1Ir. P. Kaaon: The Honourable tbe Home Member. 

VIC'l'OBY·DAY P.A.B.ADJI AT DlIlLJD 

101. ·Sri II. ADanthasaY&Dam Ayyangar: (a) Will the War Secretary 
please state if 8.tTangements are being made k' celebrate the Victory Day 
once again by a parade of the troops at Delhi during this year? 
(b) Is it propasedto bring in all units of the army from the variolls parts 

of India on that day, including officers and other Ranks? 
(c) How many o~dier  are likely to take part, a.rui what is the probable 

cost of (i) bringing in the soldiers and their transportation allowances, and (ii) 
their arrangements here? 
(d) What was the cost to the Central Exchequer for the celebration of the 

V. -G and V -J davs and other 'Parades held on. the 0ccasion of the distrihution 
of Victoria Crosses, sepa.rately? . 
(e) What is the need for haYing a parade once again in Delhi? 

:B ~ 
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Mr. P. 1IaIoD.: (a) Yes,' Sir. Victory Week will be celebrated in Delhi, from 
the 4th to the 9th of next month, and a Victory Parade will be held on the 7th. 

(b) No. Sir, not aU units. Seleoted units whioh are re ~tati e of I~dia '. 
fighting forces are ooming from various parts of India and will take part m the 
Viotory Parade. 
(c) About 10,000. It is estimated that the expenditure on their transporta-

tion to Delhi and back will be in the neighbourhood of 4 lakhs of rupees. The 
estima.ted expenditure on other arrangements in Delhi is Rs. 6 lakhs which 
includes accommodation but not such items as rations which are a normal charge 
wherever troops may be. 

(d) The information asked for is not readily available. I am oollecting it and 
shaH lay a statement on the table in due course. 

(e) Because, Sir, with the help of God and our allies, we. have defeated the 
greatest military power in history. . . 

Beth.Qovbld DU: In view of the present distressing circumstances in the 
country and of its poverty, dO" the Government not think this will be a waste of 
money? 

111'. P. :KuoD.: No, Sir. 
Brl •• ADuLthala1&D&ID. AyJanpr: What ill the victory which is being 

oelebrated ? 

liz. P ..... : Viotories over Germany and Japan. 

Sjl ••• V. GadaU: Is it the viotorY of Imperialism over Fascism? 
Mr. P. JIuO.a: No, Sir. 
Sri •• ADuthaa1&D&m. An'anpr: May I know whether this viotory wu not 

celebrated individually over Germany as V. E. day and over Japan as V. J. day? 

Kl'. P ..... : Small local celebrations were held, but it was announoecl 
at the time that there would be an opportunity for more organised celebratioDl 
during the winter. . 

Sri •• .&DaDt.b.aIay&llUlL .&J1aDpl: Was there not a celebration here in 
Delhi during that period? 

Xl. P ..... : Yes, Sir. 
-Kl'. KaDu Subedar: In view of the famine staring the country in the faoe 

and in view of the prospect of 1\ deficit Budget which the Honourable the 
Finance Member is going to present, is it too late to stop this heavy expenditure 
which my Honourable friend thinks will be inourred? 

liz. P. 1Iucm: It is too late to stop the major part of the expenditure whioh 
was on aocommodation. 

Sri M. ADanthasa1anam AYJ'angar: In view of the broadcast "peech of His 
Excellency the Viceroy, may I know if these questions and answers had been 
communicated to His Excellenoy for further consideration? 

Mr. P. 1IaaOII.: No, Sir, I have only just answered these questions. I do not 
quite see the relevancy because the amount of food that will be consumed will 
be exactly the same wherever the troops are. They eat just the same. 

VERIFIOATION OF REPORT OJ' DEATH OJ' NB'l'AJI SUBBA8B CBAlmB.A BOSB 

808. ·Shrl Satya Bara1an StDha. (on behalf of Shrl Kohan L&t S ..... ): (a) 
Will the Honourable the Home Member be pleased to state whether Government 
took any steps to verify the reported death of Netaji Subhash Chandra Boae? 
If 10, whst? 

(b) What are the names of all the important Indians associated with Netaji 
Subhash Chandra Bose who are supposed to have goue into hiding? 
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'lilt KOB01U'able Sir 101m Thome: (a) I would refer the Honourable Member 
to the reply given to Sardar Mangal Singh's st,arred question No. 223, on the 
12th February, . 

(b) The only important associates of Mr. Subhash Chandra BOSe whose 
present whereabouts are unknown are Messrs. Deb Nath Das and A. N. Sarkar. 

(b) WRITTEN ANSWERS 

DBJ'IlUTIOllT OJ' TO TmOI: "PBNSIOlIT" • 

BOt. ·BAbu Bam J!larAYUL Singh: (a) Will the War Secretary please refer to 
bis reply to starred question No. 1277 of the 2'.and Malt'h, 1945, and to the 
.definition of the term "Pension" given in Section 311 of the Government of 
India Act, 1985, and state the statutory authority: 

(i) fortha declaiation that Sect:on 136 of the Army Act applies only to "Pay' 
.ncto not to .. Pension"; and 
(ii) for treating 'Pellsion" 88 an emolument independent of tbe statutory 

definition which n.llkcs it include . 'retired pay", payable in respe()t o~ service 
rendered? 

(b) Does he propose to take action in cases affected by the declaration in (a) 
.boVR? If 80, what? 

Ill. P. 11Il0l1: (a) and (b). The distinction between military pay and pen-
sion is a matter of the interpretation of the Army Act and the Indian Army 
Act. The interpretation given by my predecessor has the support of long ullage, 
and has not so far as I am aware previously beAn challenged. 

Section 811 of the Government of India Act of 1935 is irrelevant to thE' inter-
pretation of the Army Act. 

:insTnwrxON BIITWlDlIT HI8 MullsTY's IlI D~ FOB0B8 AND HIs }JUBSTY'S FORO. 
:m INDIA 

306. -BAbu Bam J!laray&D Singh: (a) Will t,he Will' Seeretary pleRBe refer 10 
starred question No. 1394 of the 27th March, 1945, and state: 
(i) if Govenlment bas not distinguiBhed between His Majesty's Indian Forces 

and "His Majesty's Forces in India" referred to in section 285 of the Govern-
ment of India Act 1986; and 
(ii) if the ruleB embodied in Pension Hegulations HMO. governing stoppages, 

for:feiture, reductions, deductions in respect of emoluments of "Pay", "retired 
Pay", disability Pension, family Pensions, Victoria Cross Allowance and Jangi 
Inam to personnel of His Majesty's Indian Forces have, in fact, been framed witt, 
the previous approval of the Sec.retary of Stltte for India or of the Secretary of 
State as referred to in that section of the Government of India Act? 
(b) Does he propose to review the rules in (n) above? If so, when? If not, 

why not? 

111'. P. KaIoD: (a) I am af1'aid my predecessor's reply to Starred Question 
No. 1894, of the 27th March, 1945, was misleading. Section 285 of the Con-
stitution Act empowers the Secretary of State to specify what rules or regula-
tions shall be made with hill consent. and the rules made by the Govemor-Gen-
eral are not made lmder the authority of that section. 

The rules ir. Pensioll Regulations for the Army in India were made by the 
Governor-General, and in respect of the personnel referred to in Rule 1 thereof, 
most of whom are personnel of Ris Majesty's Indian Forces, they have received 
the approval of the Secretary of Sta.te. 
The expression "Hia Majesty's Forces in India" includes "His ;Majesty's 

Indian Forces". 
(b) Attention iR drawn to the press note issued on the 29th Ja~uar , 1946,' 

announcing the appointment of a committee to make re o enda~on  on. the 
POBt-;war pay, allowances and pensions of the three Defence ServIces.. The 
tierms of reference of the committee, as already announced, are to reVIew the 
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rates and the rules for'th, grant of pay and allowanoes, peuione aud 8I"atuitiea 
of the Indian Armed Forces Ilnd personnel of the British Armed Forces serviDg 
ill India, and to malte recommendat.ions on these matters to the Government of 
India. 

fiftAGX OJ' Au.oWABOBS '10 bDIAB PlmsoIuim. FOB SPBCIAL DDlDS OJ' BBAVDY 

3Q6. *Babu :B.am lIJuqu SlDIh: (a) "Has the aUention of the War Secretary 
been drawn to the fact that Victoria Cross Allowance, Military Cross Allowanoe" 
and J ll11gi Inams which His Excellency the Governor General of India hy 
granted to the Indian personnel in respect of "pecial deeds of bravery. have 
been stopped by the orders of officers other than the prescribed officers and DO 
notice has been taken of Section 800 (2) of the Govemment of India Act, 1_, 
~i h enacts that no "pension" ahall be stopped or reduced except on orden by 
HIS Excellency the Governor General in exercise of his indnidual judgment? 
(b) Does he propose to give an,\' other relief to persons and families aBeetled. 

by the stoppage referred to in (a)? If so, what? If not, why not? 

1Ir. P. 1Iuoa.: <a> No, Sir. If the Honourable ~e ber will give me details 
of any such cases I shall have the matter looked into. 
(b) Does not arise. 

V'ALUB OJ' HIGH DOOJlINATION NOTB8 IN CmooLATION 

807. * .. \h CIovbI4 DaI: Will thp. HonouraMe the l"inance Member be pleased 
ta state: 
(&) the total value of high denomination notes in oirculation in India bafON 
the High Denomination Bank Notes (Demonetisatioo) Ordinance oame into fcxee; 
(b) the .total vulue of such notes which W~ e exchanged for noties of sman 

denomination--after this Ordinance came into force; 
(c) whether the Honourable Member is aware of the fact that the time limit! 

given waa quite insnftioient for the illiterate public of the villages who live htmd-
reds of miles away from the treasury in the interior of the country; and 
(d) if Government are aware that this rule of fixing time limit for the ex-

change of high denomination notes and submitting the holder of such notes .., 
a searching inquiry is 8 distinct departure from the procedure pursued in other, 
westem countries speoiall,\' England where holders of such notes have heeD 
granted indefinite period to exchange theRe noh-s and no enquiry is made in 
general, regarding the whereabouts of !HIoh notes? 

'!'be ~ Sir .&rcIIiblld BcnrIaDdJI: (a) I would invite the Honourable 
Member's attention to the answer I gave on the 12th February 1946. to part <a> 
of'the starred question No, 218, by ;Mr. Venkatasubba Heddiar. 
(b) Rs. 120·09 orores up to the 9th Febnlary 1946. 
(c) I do not share the Honourable Member's view judging by the amount of 

hi!?h denomination notes exchanged so far. I assume that he has seen Finance 
Department Notifioation No. D. 559-FIII/46, dated the 26th January. 1946, 
which provides for a further extension of the time-limit at the discretion of the 
Governor and the Deputy Govemor of the Reserve Bank in special oases. " 
(d) Yes,Sir, but the measures taken were mueh less stroPg than in ooe of 

*he countries which the Honourable ;Member no doubt haa in mind. . " 

BLACK MA.BKftDro IN HIGH DDOlilmATION NOTBS 

308. ·SeUl Gcmnd Du: Will the Honourable the FinlloIloe Member pleaM 
.tate : 
(a) how far the Govemment of India have bren sllccessful in achieving their 

object for which the High Denomination Rank Notes (Demonetisation) Ordinance 
was promulgated; 
(b), the number of cages of hlack-market and briber,v which have been 

detected on account of the promulgation of thi!! Ordinance: And ' 
(CI if it is a fact that notes of hi~h denominations ;,e, of Rs, 1.000 8R('h have 

been sold for six to eit!ht hundred rupees in !'ome P&1'tR of this C'ountry; if 80. 
t·he numher of ~8Re  def:f>t"ted. of t'ttil'l naturA? 
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'fila Jlaaaarable 8lr AIcJlit.14 Bowl&dl: (a> and (b). Pending the rssultls 

of a scrutiny of the declaration forms it will be premature to give an apprecia-
tion of ill. position, hut 1 am ~l'  at~ tied with the FOIl'ess rnad ~ to date. 

(c) I am not able to confil'l1I the' report to which the Honourable M;en.lber 
refers; nor have I yet heard from the Provincial Governments of uny pruseeutlODs 
recommended by them. 

H •• u8DfG TBll&TIIDT BY mil INCO.B -TAX OFFlOIIR, CBluNDWAaA 

809. ·Seth Govind DI8: (a) Will the Honourable the .l 'in811~e Member be 
pleased to state whether he is ft.ware of the fact that there IS COll lderab~e. r~ en.t
ment amongst the Income-tax· as3essees of the Seoni town and Sub-DIvIsIon. m 
the Chhindwara District Chhindwara Income-tax Circle. in the Central llro~
ces due to the humiliating and hara in~ treatment given to them by the Income;. 
tax Officer, Chhindwara, who gives day to dov ndjournments and keeps the 
perSODf. summoned waiting from 11 l.lI. to 6 P.II.? 
(b) Is it • fact that cases are seldom called at the hours stated. in the 

summons and that in one case a ~l' on was ('IlUeel for five on ~ uh e days 
and in another for eight da.ys by enforcing daily adjournments? 
(c) Is it a fact that cases have been fixed h·; him on Sundays Rnd t.hen the 

unfortunate parties have been man., to wait till 4 p. In. as the Offi e~. In. ques-
tion, was getting his car repail'(1li till 2 p.m. Bnd then went out to take Its trIal for 
another two hours? 

(d) Does the Honouraole Memhel' propose to t"ke steps to put an end to this 
Mate of allan as no action hM been taken b~' the Income-tax Commissioner, 
Central Proviftce and United Province. ~no . thou" the relevant informa-
tion had reached him? 

Kr. B. O • .&. Oook: (a), (b), (c) and (d). Allega'tions such alot those lIlad~ 
by the Honourahle ;Member haTe not been brought to the notice of either the 
Commissioner of Income·tax or the higher authorities concerned, since Mr'. 
Gwalre was transferred to Chhindwara. SUM complaints were, however. made 
durin~ the time Mr. Gwalre was posted at Seulor. GoTemme!1t will not, 
tolerate such conduct in a public servant and it is largely due to Mr. Gwalre's 
erratic habits t.hat the Commi88ioner did not permit him to cross the second 
efficiency bar and that he has been given notice that he will be compulsorily 
retired from service as from the 28rd of June 1946. In fact he is now on leave 
preparatory to retirement. It is incorrect to suggest that the Commissioner of 
Income-tax concerned has not taken any-action. 

PuBLIOA'l'IOlf OJ' NOTR8 re LBlfD-l..BAs1l ABlu.NGlUIDT WITH U.S.A. 

810. ·Kr. Jt. o. -IOU: Has the attention of the Honourable the Finance 
Member beeD drawn to the assurance given by Sir Jeremy Raisman in the 
Legislative Assembly on the 26th March, 1945, 8S reported at page 2065 of the 
Assembly Debates of that date, that an exhaustive note dealing with the lend-
lease arrangements with U.S.A. will be prepared and pub1ish.d? If so, when 
oan a public,ation of this nature be expected to be availnble to "he Mfmbers of 
this House? 

ft. BOII0111'abie Sir ArcbJ.b&ld Bowlanda: With your permission Sir, I pro-
pose to answer questions 810 and 811 together. 

Lease-lend and Reciprocal Ai~ arrangements with United States of America 
aa well aa the Mutual Aid arrangements with Canada terminated on the 2nd 
September 1945. The compilation of the data relating to these arrangements is 
in progress. Discussions will be started in March with the United States Gov-
ernment in Washington to arrive at a settlement. A full statement to the ROUStl 
will be made in due COUl'Re. 
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ElI'FlII'CT 011' Tlnwnu.TION 011' LIIND-LBASII AND RBVIIBSB LIIND-LBASB .AB:'aaNOB-
MB1ft'8 BBTWlIlIIN U.S.A. AND INDL\ 

t311 .• 111'. E. O. -eou-: (a) Will the Honourable the Finance Member be 
pleased td state whether the lend-lease nnd reverse lend-lease arrangementa 
between U. S. A. and India, as also the operation of the Indo-Canadian ;M;utual 
aid agreement, ,have been termilluted? If so, with effect from which date? 
. (b) When is the accounting of the lend-lease and reverse lelld-lease Ilrt'llngt'-
ments between U. S. A. and India and the mutual aid agreement between 
India and Canada, likely to be completed? 

TBu.L OJ' BDUBBII I,N.A. Me 
312. *Ohoudhury Md. Abid ]luaaa1D.: (a) Will the War Secretary be 

pleased to state the number of Biharee I.N .A. men who are under custody, and 
whether they are going to be tried by court-martial? 

(b) How many of them are Muslims? 
111'. P. 1Iaaon: (a) So far as I have been able to ascertain in the time at my 

disposal, four I. N. A. men from Bihar have been brought back to India. No 
evidence has .yet come to light which would render ,them liable to court-martial. 

(b) Apparently there are no Muslims amongst them. 

AMoUlft' OJ' CoLLBOTION OJ' DI:r:rJmIlNT W AB Fmms 
818 •• 8Il •• .&DaIltbua)'&lWl1 AYJIIlpl': Will the Honourable the Finance 

Member please state: 
(a) the total amount collected under the following hends in the whole of 

Indip during the past six years (i) Govemor's War Funds, (ii) Red Crosl doua-
t.ion6, and· (iii) other war funds and contributions from British India; 

(b) the amounts still outstanding (unspent) in those funds, IIlId what is pro-
posed to be done with them; .. 

(0) whether the accounts of those funds were audited by qualified auditors: 
and 

(d) whether it is proposed to consult the public who contributed these funos 
.. to the disposal of the balances, if any? 

111'. B. O. A. Oook: The Government of India have no information readily 
Ilvai!able in regard to the various Provincial Governors' War Funds or Red 
Cross collections or other war funds. As regards the Vireroy's War Purposes 
Fund, the answers are: 

(a) Rs. 12,88,00,000 of which about Rs. 6,75.00,000 have been contributed 
by the States. 

(b) Rs. 1,69,00,000. Of this Rs. 41 lakhs were contributed for specific 
purposes such as the Red Cross, the benevolent funds of the Services, etc. 
Arrangements are being made for their transfer to these ·objects. Amongst 
these earmarked donations is a gift of Rs. 14 lakhs from the Sudan Govern-
ment in commemoration of the part played by Indian troops in the defence of 
the Sudan. His Excellency with the approval of the Sudan Govemment pro-
poses to devote this sum to the Military Academy which is being set up as the 
Indian War Memorial. The remaining Rs. 128 lakhs represent contributions 
not earmarked by the donors for any specific:. purpose, which are to be spent 
at His Excellency's discretion on beneficient purposes connected with the war. 
On this matter His Excellency is advised by an Appeal Committee created to 
help him in the administration of the Fund. 

(c) Yes; by the Accotmtant General, Posts and Telegraphs, a8 Honorary 
Auditor. 

(d) The disposal of the balances is now under His Excellency'S considera-
tion, Rnd will be done in consultation with his Committee, in furtherance of the 
objects of the Fund. 

tFor arwwer to this question, H. auwer to queation No. 1110. 
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PRoJ!'ITS DUB TO SALB OJ!' SOUTH AlI'BICA.N UOLD TO INDIA 

81'. ·SIl •• .baIltbua,&D&IIl An'ancu: (a) Will the Honourable the 
l'iDanoe ;Member be pleased to state if his attention has been drawn to the 
l.&euter news from Oape Town, published  on page 3 of the Evening News of the 
HinJwlian Times of the 2nd of l<'ebruary that the South African Finance 
Ninister, ;M;r. J. F. Hofmeyr, stated in the Assembly, that the Union Treasury 
was benefited by ,£1,072,182 being her share of profits made on sale of gold to 
India? 
(b) What is the total amount of gold sold to India by South Africa, from 

JUDe 19(() to September 1945, and what were the purchase and sale prices, 
and through which Agency the gold was sold? 
(c) What is the share of the British Government in the profits made in 

the transaction? Why was it allowed to intervene and why did not the Gov-
ernment of Iridia have direct dealings with South Africa? 
(d) Did any portion of the profitR go to the Government of India? 

The B.on.oarable Sir Archibald Bowlandl: (a) No Sir, I rarely look at the 
indit,~tall TimcH 11111eHS it cont.nins a Shankar cartoon; but my attention has 
heen drnwn to a similar article. 
(b) No gold was Bold to India by South Africa. 
(c) and (d). The gold WBB sold in India on behalf of His )lajesty's Govem-

ment and the Government of the United States of America to assist them in 
meeting their war expenditure in India. A i ila~ arrangement with the 
~outh African Government waR not necessary. The Government· of India are 
not nware of the arrangement!! hetween His Majesty's Government and the 
South African Government. 

VANCELLATION OF ARMs LICENOES BY THlD DISTRICT MAOIST.BA.TE, DELHI 

811. ·SdK. AD&11thua,&D&IIl A"&DIu: (a) Will the Honourable the Horne 
":ember be pleased to state if it is a fact that the District Magistrate, De1hi, 
has cancelled recently and is still callcelIiug a large IIIJIIllJOr of Jieellees for gllnll 
and revolvers on the ground that the holders of these licences did not purchase 
any ammunition during .the last four or five years? 
(b) Is it a fact that among the persons whose licences have thus been can-

eelled are high Government Officials and Government pensioners, some of whom 
have been holding these licences for the last twenty years or even longer? 
(0) Is it not a fact that during the period of war ammunition was not easily 

aftilable and it was very diftieult for the civil population to obtain it? 
(d) Is the action of the District Magistrate, Delhi, a part of any new polioy 

of Government to disarm completely the civil population? 
(e) If the answer to part (d) above is in the negative, do Government pro-

pose to direct the District ~a i trate, Delhi, to stop cancelling any more licences 
and renew those which he has already cancelled on the ground mentioned 
above? 

The Honourable Sir .John Thome: (a) Yel". 
, (b) No, Licp.nce!'1 of Rt'rving novernment officials have not been cancelled 
·and if those of Govprnment pensioners have been cancelled, it is because there 
ill evidence t.o show that !!11C1t persons are not in need of fire arms. 
(e) H(·(,elltlv, :VPf.I: hut Rlllnllmition was available in sufficient quantity until 

1942. 
(d) No, 
(e) No, 

TRIAL OJ!' RAJA MAHENDRA PBATAP IN JAPA.N 

818. ·Sudar Kangal Singh: Will the War Secretary please state: 
(a) whether Raja Mahelldra Pratap is heing tried as a war criminal in 

Japon; 
(b) whether the Government of India, was informed of this decision; 

whether there are ony arrangements for his defence; and . 
(c) whet.her proper facilities will be given to any of his relations or friends 

who lllAy wiRh to ~o Lo .Tupnn for his defence? 
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Mr. P ..... : Thilol question should have been addressed to the Seor~tar . 
Extemal Mairs Department, who has agreed to answer it on the 2"Jnd of l!"eb-
ruary l~. 

CUCDLLATION OF W.&RBAliT OF Au'B8'I' AGAINST JWAU PuSAD 

111. ·Padit Xulnlt BUlari Lal B!llliava: Will the Honourable the Home 
Member he p!eased to state if, in view of the changed political circumstances, 
Goverument are coutezuplating cancellation of the warrant of arrest issued 
against J Willa Prasad of Ajmer? If not. why? 

'.l"Ile Bonourable Sir .John 'l'hcIrDe: The WUl'r8nt has been cancelled. 

CANOBLUTION OF DlrrBNTlON OBDD AGAINST MR. RAoJlU!lAioJ 8JNoH 

818. ·Pan41t Xukut Bihari La1 BharlAv.: (II) Will the ,Honourable the 
Home Member be pleased to state the particulars of the 'various charges, 
and the detention orders made under ule~ 12~ and 26 of the Defence of India 
Rules against Mr. Raghuraj Singh, M.A., at prfsent confined in the Central Jail 
Ajmer? 

(b) Are Government now contemp!ating to advise the Chief Commissioner. 
Ajmer-Merwara, to oancel the detention order against Mr. Raghuraj Singh. 
M.A., and also to relliit his remnining term of imprisonment. in view of the 
changed political situation? If not. why not? 

'l'IIe JIoDourable Sir .JaIm Thome: (8) and (b). ;Mr. Raghuraj Singh w .. 
undergoing 6 sentence of imprisonment for having escaped from jail while • 
securit.y pril;loner. He has no,,· been released. 

RDOVAL en RBlrrBIO'I'IONS AGAINST RuA MABDDBA. hA'I'AP 
819. *Pandi' Kukat BIharl L&l Bhaqava: (a) Will the War Secretary be 

pleased to state if Raja Mahendra Pratap has been brought to India under 
arrest? If so, where aud under what ~ond tion  is he heing kept at presentl? 

(b) If the reply to (a) is iu the negative, do Government propose to diaOlole 
his present whereabouts? 

(c) Are Government aware that Raja Mahendra Pratap has all along beeo 
an advocate of world peace, and has a~ ways worked for humanitarian aad 
pacifist policies lilre the establisbment of 1\ World Federation'! 

. (d) If Government have any infomlation that the Aryan Army founded by -
Raja Mahendra Pratap was not an army to take part in the war but a body 
of volunteers and pacifists to work against all wars? 

(e) In view of the changed political circumstanoos and public opinioo, .. 
particularly. in view of the Government's policy regarding the I.N.A. mea, 
do Government propose to remove restrietions on the free and unhampered 
movement of Raja Mahendra Pratap in India? 

JIr. P. Balon: This question should have been addressed to the Secretar,-, 
External Affairs Department, who has agreed to answer it on the 22nd of Feb-
ruary 1946. 

GBIBVANClIIS OF R.A.F. AND R.I.A.F. PBBSONlfBL 

820. ·»iwan ODman L&1l: Will the War Secretary please state: 

(&) the number of o~'al Air Force and Royal Indian Air Force personnel, 
which recently went on strike; 
(b) the reasons for the strike; and 
(0) the action taken by Government to redress their grievances? 

Mr. P. lIMon: (a) The R. A. F. personnel in question refused their duty 
for reaeons connected with the R. A. F. demobilization scheme which is the 
concern of His Majesty's Government. :So further reply therefore in respect 
of these personnel is proposed. 

In respect of R.T.A.F. perRonnel, the numllPrs totalled approximRtt>ly 5,200. 
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(b) and (e). Sir, I welcome the opportunity of making a st.atament regarding 
6hese aots of colleotive indiscipline which have been called strikes. To save the 
time of the House, I lay on the table a statement showing the localities in 
which these moidents took place and the numbers involved. 

The ressons alleged were various, and I hRve included in the statement laid 
on the table the measures taken to remedy those in whioh there was any sub-
stance. I would however emphasise the fact that there are legitimate ohannels 
for the expression of legitimate grievances nnd every senior officer is anxious to 
put them right. There was nothing in any of the minor complaints which 
justified the action taken by the men. 

The true reason h'ehind the men's attitude appearS however to be a com-
parison of their pay and other conditions of service with the British Other Raub 
of the R.A.F. The R.I.A.F. are already paid, fed and usually aocommodated 
better thnn the Indian Army, and it is obvious that to put them on the same 
level as the R.A.F. would involve corresponding increases in the pay of the 
other two Services and would either enormously swell the Defence Budget or 
reduce the size' of the Armed ForCe'S which can be maintained in peace. Suoh 
an increast' would also obviously have repercussions throughout the country. If 
it is adjudged that such 8 step is necessary, this would obviously be a most 
inappropriate time to do it and it should be left to the deoision of the future 
Govemment. In the meantime, 8 C'.ommittee has been appointed to consider 
the whole qUflstion of the pay of the three Services. 

I would add a wnrd of warning. The means tn,ken by these men of bringing 
their wishes to notice was quite unjustifiable, and indiscipline of this nature will 
not be pflrmitted to continue. If it persists, it will be necessary.to take serioua 
disciplinary action. 

Statement 

The actual incidents. nnmber of penonnel involved, and the data are &II followl:-

Drigh Road '700 Jan.!O and !1 

Avadi 500 Jan. 21 

XauriJRl:l' • 450 Jan.!I 

Cawnpore . '750 Jan. 28 to Jan. 10 
DumDum 100 Jan •• 

Triohinopoly 250 Feb. 1 

Kankinara 800 Feb. 2 

Labore-

(1) 308 Kaintenanoe Unit . 350 Feb. 4 and 5 

(2) No. 1 ~b Oentre 150 Feb. 11 and 12 

y ............ 

(1) No.4 RIAF Squadron 900 Feb. I) 

(2) HQl No. 228 Group 80 Feb. 8 

Bombay-

(1) Marine Drive CIUQP 1000 

(2) RIAlI' Records 400 Feb. 9 and 11 

(3) Baae Personnel Office 50 

Delhi 400 Feb. 18 

The ftrat incident occurred at Drigh Road, Karachi on January aoth and I have already 
covered it in my IItatement to the House on the 4th Feb. 1946 in reply to Diwan Chamaa 
Lal'. adjOllrnment motion. 

Since January 20th a eeries of othl!r incidents have occurred. The main complaint! 
related to pay and allowances, demobilization, accommodation, working houn, rationl, 
travelling facilitiel, canteens and hOlpitals. In regard to pay and allowaDcu, Governmeut 
have .already announced th\! appointment of a Pay Committee which is now examining ~ 
~u.tlon of the po8twar ratee of pay for all three lerviCl!l. Aa regardl aI.A.F. demobJ' 
lization 80me 2,000 penonnel were, in fact, demobiliwd over the. period O tober D ~r 
1!M6. It il planned to effect the demobilization of a further 5,500 by the end of April 
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1~ aDd this programme baa been communicated to t.h\l men. The acale of AI.A.F. 
accommodation is in some respect. bet.ter t.han tbat of tbe other two Services. The ""orkin, 
hours of R.I.A.F. airmen have now been raduced from 8 bours to 7 bours a day, with a 
:break of 1i houri for lunch. Saturcial aftemoona and Sunday. are holidays. The R.I.A.I'. 
draw a apecial acale of rat.ion. which II equated with that of the AI.N. aDd it oonaiderably 
better thail the corresponding Army ra.tion. CantJaen service. are made available for 
R.I.A.F. airmen wherever suitable buildings exist. Where such buildings do not .xiet. 
B.I.A.F. airmen use R.A.F. canteen.. DOlpital1 are provided for t.he R.I.A.F. on the 
earne basi. as for the Army. Any oonsid'arable imerovement in the seal. of pay aDd 
allowances. ratioDl. accommodation, and travelling facIlities would have to be extended to 
'all three Services, would involve very large expenditure and, therefore. requirea mOl' 
careful oon8ideration. . 

Tbe A.O.C.-in-C., Air Marshal Sir Roderick· Carr haa personally visited Karachi. 
Cawnpore, Ind Calcutta and bas bimaelf heard the grievances of the men. The preaent. 
position j. t.hat, in all caBell except Delhi, the men have reaumed work on t.he .. IUr&nC8 
\hat their compla.int.a are being inwatigated. 

NA.'l'IONALIT1'lI8 0 .. W.A.C. (Ie) OVD'1'IlII RANK 0 .. CAP1'AIN 

am. -DJ.wa CDlama LID: Will the War Secretary please state: 
(a) the figures, by nationalities, of the W.A.C.(I) over the rank of Captain 

u they stand today; 

(b) the number of promotions made of Indians since October 1945; 

(c) the number of A.T.S. of W.A.A.F. and W.R.N.S. who havtl displaced 
or are under orders to displace W.A.C.(I); lind 

(d) how long it is planned to keep the W.A.C.(I) in existencejl 

JIr. P. JIMcm: (a) The figures by nationalties of W.A.C.(I) over the rank 
of Oaptain are a8 follows: 

British Indiana AngIo.Indiana Otb .. 

Seaiol' OonLl'OlIer 

•• Controller . 

Chief Commander 

8eDiOI' (!omIQ&Dder 

1 , 
13 

75 , 8  3 

(b) (i) 10 Indian officers have been promoted to higher rank since October 
1946. 

(ii) 7 Indian auxiliaries have been commissioned since October 1945. 
(c) No personnel of the W.A.C.(I) have been or will be replaced by W.R.N.S ..• 

W.A.A.F. or A.T.S. The W.R.N.S. and W.A.A.F. have worked with the Royal 
N:avy and Royal Air Force only in South-East Asia Command, and have never 
been under the control of the Government of India. As previously explained. 
the A.T.S. as a Service bega.n in 1988 while the W.A.C.(I) was not formed 
until 1942, and therefore it wa.s of assistance to the W.A.O.(I) ~ bring out a 
small number of A.T.S. to help in tl'ainint{ and in filling certain speciaUat 
appointments. The total number of A.T.S. at present in India is equal to 
about 1 per cent. of the whole W.A.V.(.l.). 

(d) It has already been decided to disband the W.A.C.(I) .• 

TBBJ(s OJ' ENBOLIIBNT OJ!' W.A:C. (I). 
822. -D1wan Ohaman L&U: Will the Wa.r Secretary please state.: 
(a) whether all W.A.C.(I). are enrolled on similar terms irrespective· of 

their nationa.lity; 

(b) whether British personnel is granted short leave to U.K. at Govern-
ment expense; 

(c) when it is planned to pay war gratuities; and. 

(d) the reasons for the resignation of Miss Ranga Baa and Mrs. S~ a all  
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lIZ. I'. Muon: (8) All W. A. (J • (1) ure enrolled on the same terms, irrespec-

1ih ~ of their nationality. 
(b) Officers and auxiliaries of the W.A.U.(I) of non-Asiatic domioile are. 

eligible for the grant of 28 days short leave to U. K. at (}overnment expense, 
subject to the following conditions: 
(i) She has, in writing formally deferre,d her release for one year or more. 
(ii) Leave is granted 8S a reward for good service in the W.A.O.(I) in over-

sea8 areas or conceslliollal areas in IndIa where expatriation allowance to Indian 
soldiers is admissible. 
(iii) Preference is given to those individuals who have a minimum of two 

years service and also to those who have served in operational areas. 
'fhe number of vacancies available monthly for W.A.U.(l) personnel proceed· 

ing on short !eave is 8 per mensem. 
(c) War Gratuities' admissible to W.A.C.(l) personnel under the provisions 

of A.I.(I) 798/45 are payable as follows: 
(i) Members re!ea8tld during tbe release ~riod (i.e., on or after the 8th Mal 

1945) are paid immediately on conclusion of release leave. 
(i'i) Members who became non-effective l;lefore the commencement of the 

normal release period are being paid a8 rapidly as possible. 
(d) The reasons for the resignation of Miss Rang81'8O and J(rs. Sriniwasan 

have been given in reply to parts (8) and (b) of Starred Question No. 196, asked 
by Mr. Ayyangar, on the 12th February 1946. 

RBPBlDSBNTA.TION OJ' MUSLDl8 IN GA.ZB'1"l'BD GBADES OJ' TB'lI CBN'TBAL 
EXCISE DBp.AltT'llEN'l' 

823. -Mr. Abdur Bahmlll Si4d1ql: (a) Will the Honourable the ;Finanoe 
Member please lay Ii statement on the table of the House showing the re-
presentation of Muslims in t·he gazetted grades of Collectors, Deputy Colleo-
tors, Assistant Collectors and Superintendents, separately, in all the Collao-
torates of the Oentral Excise Department of the Government of India? 
(b) Will he kindly also state whether the representation of Musliuls is. 

being observed in this department in accordance with the policy laid down in 
the Home Department Resolution of 1934? 
(c) If the answer to (b) is in the negative, what are the reasons for this. 

departure from the principles enunciated by Government? 

Mr. B. O. A. Oook: With your permission, Sir, I will reply to parts (a), (b} 
and (c) together. ' 
The Honourable Member presumably desires to have figures of appointments. 

in order to verify that the rules relating to communal representation in the 
services have been properly applied. These rules, I should explain, apply to 
direct recruitment and not to promotions. The only gazetted grade amongst. 
those mentioned in part (a) of the Honourable Member's question, which is. 
filled, partly at least, by direct recruitment, is the grade of Superintendent in 
the Collectorates of Allahabad, Calcutj;a and Delhi. A statement showing the, 
representation of Muslims in this grade as well as in the grades to which the 
Honourable member has referred, is laid on the table. I have no reason to 
doubt that the policy laid down in the Home Department Resolution of 1984 is 
being duly followed in the Central Excise Department. 

81tJ1emertt 111IotDIng ,he r.",.Umtaeion oj M""Uma in ,he gtJreltld grad. oj 8 fJ~  "' eM' 
CfJftWal1C~ CollecIoraee oj Allallabad, CaIctJIftJ IJftd Delhl. 

(As on 1.1.46) 

No. ~e of CoDectorate Total· Kusliml 

Allahabad 25 9 
1 

41 8 
I Oaloutta . 

34 13 
3 Delhi 

-Half the number of vaoanoiea in this grade are fiDed by promotion. 
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8tcIIIMetU Mowiag 1M r. r~ 'if Jlwli"" in IAe tIt.Iriow goc.". (Jf'GdM oj M. 0.,."., 

E:rx:Ve Oollec4orau. 

(As on )at JaulUll')" IN6.) 

Name Oollectors Dy.Oollecto1"l ~ 0011eot.ore 8uperiDieDdeate 
No. or 

OoJleotorate Total Muslims Tatal Mualima Total Muslinu Total MIJIIliDII 

1 Calcutta Nil Nil • 8 Ntl 41 8 

2 Allahabad 1 Nil 1 Nil 7 2 26 9 

3 Delhi 1 Nil 8 34 13 

4 Bombay. 1 Nil 1 Nil 13 2 

6 KadrM . 1 Nil 1 Nil 10 , ". J. 

.1MpeeMn (who eon-e.pood to SuperinteBdau iII Northern India) 

&u OJ' GoLD IN hiDU ON BBIlALlI' OJ' HIs . . .J S~S o . J ~ AND 'rID 
U.S.A. GoVBU1UI:NT 

8M. *8jt ••• V. Gadgil: Will the Honourable the Pinanee Member please 
aiate: 

(a) whether his attention has been drawn to a report published on p. ~19 
of the American magazine Partull/}, August 11145, 8ta~  that "In twenty-two 
month!! from August, 1943, sales of gold by ritai~ and U.S.A. totalled .about 
seven million ounces, or ne,arly 250 do!lars worth figured at the U.S. price of 
85 d6Uars per ounce"; 

(b) whether the a.bove ti ur~ for the period mentioned in pnrt (a) above is 
(lOrrect; 

(c) if the answer to (b) is in the affirmative, the amount of gold sold in 
India. on behalf of His Majest.y'F! Government, and t.he amount on behalf of 
the Government of the U .B.A; and 

(d) the total amount of gold so far sold on behalf of His Majesty's Gov-
f'mment and on behalf of the Government of :the U.S.A.? 

The Honourable Sir Archibald Bowlanda: (a) and (b). No Bir, I hU'nithe 
good fortune to haTe seen the report; but the figures quoted are substantially 
correct. 
(c) and (d). Subject to adjustments, some of which may be substantial, the 

amounts of gold sold during the period from the 8th August 1948 to the 17th 
August 1945, on behalf o! the Government of the United Kingdom and that 
~f the U.S.A. were 4,507,652 and 2,955,998 ounces the total being 7,468,645 
ounces. 

PiIoFlT8 EABNIID BV TO BRITI8H AND SOUTH AFRICAN GI)TBRNMJDlI'l' OW SALE OF 

GoLD IN INDIA. 

326. ·Slt. If. V. Gadgll: Will the Honourable the F'1D8noe Member please 
state: 
(a) whether his attention has been drawn to a Reuter's message, from Cape 

Town. dated February lst, 1946, puhlished in the Timt:Hof India, dated 
February 2nd, 1946, wherein it is stated as follows:-"The South African 
Minister of Finance, Mr. J. H. Hofmeyr, told the Assembly at question time 
today that the Union Treasury had benefited by £l,072,lA2 by shoring with 
the British Government profits mllde on sale of. gold in Indio. The total 
amount obtained from gold realisation charges from June 1940 to Beptemner 
194!') was £11,999,847 where of £10,016,400 have gone to the Btnte and the 
balance to the gold mines"; 
(b) if the profit earned by the Union Treasur:v is of the order of £1,072,182, 

what has been the profit earned by the British Government on the sale of 
~old in India; 
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(C) whetlher it is a fact, as t~ted in the message quoted above, t'bat. the 

value of total sales from JWle, 1940, to September, 1940, was £11,999,847; 
and 
(d) t~ average price dot which this gold was sold in the Indian market? 

fte JlODOUI'able Sir ArcJlitllld BowlIDdI: (8) Yes. 

(b) and (c). The Government of India have no intormation. 

(d) No South Mrican gold 8S such was sold in India. Sales on behalf of 
1I.;M.G. aud U .l3.A. were made·at the prevailing market price. 

MftHOD OF PAYIIEln' BY THE RlDSJIlBVE BANK. FOB THE GOLD SOLl> ~ 1hs 
MAJJIlSTY'S GoVDN](JIlNT 

UG. -Sjt. lI. v. Gad&ll: Will the HonolJrab1e the :E'inaDCe Member pleue 
state: 
(a) whether His Majesty'", Government was paid in sterling by the Reserve 

Bank of India which handled the sales of gold referred to in the preceding 
question on behalf of His Majesty's Government; 

(b) whether this gold was sold by His Majesty's Government in order. to 
procure finance for their use in India, and whether such rupee finance was 
disbursed by His Majesty's Government in procuring suppHes and obtaining 
tlervices in this country; 

(c) if the answer to (a) is in tlte negative, whether a difftrent method oi 
payment by the Reserve Bank of India for the gold sold by His Majesty's 
Government was effected; and 

(d) if the answer to the above is in the affirmative, how the price of gold 
.. as actually paid, whether in dollars or other bard currency? 

'!"he Jlonourable Sir AIdlibald Bow!aDda: (a), (c) and (d). The rupee pro-
oeeds of the gold sales accrued to His :Majesty's Government and were utilised 
by them towards meeting their war expenditure in India. 
(b) Yes. 

PAYJlJDNT OF FAMD..Y ALLorMJIlNTS IN BBSPJIlCll' OF MrSSlNG INDIAN ARMY 

PBBSONNEL 

327. ·Dlwan Ohaman x.n: (a) Will the War Secretary please state whether 
it is a fact that in the case of Indian Army personnel, who have been report-
ed missing but whose deaths have not yet been confirmed, payments of family 
.allotments in respect of thE.m were stopped after the expiry of a cert.ain period, 
and the only payments to their families have been the pensions thnt are 
.awardable on confirmation of deaths? 

(b) Is it a fact that in the case of British Army personnel, the policy of 
His Majesty's Government is to continue the payment of family. all.otments? 

(c) What is the justification for (i) the discontinua.tion of family allotment, 
:and (ii) t,he payment of deatb pensions without the oomirmatioa of the daMb in 
ease of soltJiers who had staked their lives for the Government? . 

(d) Wi!! he please also state the position in respect of the British Services 
perBOlllllel serving with the Indian Army in such cases l' . 

1Ir. P. IIuOn: (a) nnd (c). According to the normal rules, a missing man's 
famH-,y is pa.:d family ·allotment for a period of seven months after intimatioo 
has been received that the man :s missing. This is followed by a special 
family allowance f{)r two months. Thereafter the family is given a pension. 

These rules 8ssume that enemy powers will, in compliance with the Prison-
ers of War Convention, furnish promptly names or prisoners of war taken by 
them. Accordingly if anyone is not notified as a prisoner of war within 9 
months the presumption of death would normally be justifiable. 

Owing to the failure of the Japanese Government to fumish names of 
<lase of Indian el'~ I1l1el missing in the Fill' Ellst. Family allotments, were 
prisoners of war, the Government of India suspended the normal rules m the 
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oontinued to families of such personnel for periods beyond those authorised by 
the rules. These periods were extended from time to time and under existing 
orders family allot;mentl:l will continue to be paid to such families up to and for 
the B1st May 1946. By that date the Government of India hope that the fate 
of those still unaccounted for will be definitely known. 

(b) and (d). The reply to (b) is the negative. Aocording to the normal rulea 
a missing British soldier's family is paid family allowance of familI allotment 
for twenty two weeks. This period was extended, however, in ~e case of 
British soldiers missing in the Far East for the same reason which justified the 
continuanoe of family allotment in the oase of Indian soldiers. This family 
alld'Wan08 was withdrawn, with eftect from the 1st August 1945, in the case 
of soldiers missing from t.he 1st November 1942, and with eftect from the 1st 
February 1946, in the case of soldiers missing after the Slst October 1944. This 
applies also to British servioe personnel seconded to the Indian Army. 

~ 01' PaSIon TO F.ulILDIB 01' INDUN Ormm &de 
as. -Dlwall CJhamq La1l: Will the War Secretary please lay on the table 

of the House a detailed statement about the scale of pensions admissible to 
the families of the Indian Other Ranks of the Indian Army in case of their 
death occurring while on field service? 

JIr. P. 1IuoIL: I lay a statement on th~ table of the House. 

Statement 

Current rat.ea of I. O. B.'a family pension, children allowance and death gratuity al9 
a. followa: 

(i) Family ponaion-Ra. 16 p. m. 
Iii) Children allowance Rs. 4 p. III. per chilJ, Payahle to ALL family pensionerll whether 
ueath occurred before or after 3 September 1939. 
(iii) Death gratuit::·· (in one lump sum. 

(allf death ia due to enemy act.ion ... Ra. 100 
(b) If death is due to a disease or accident while serving overatlaS, 

or in a hoapital in India on return from overaeal ae an invalid. RI. 50 

(e) If death occurs in circumstances other than those in (al and 
(b) above. ... ... ... ...  ... . .. Nil. 

The scalllll of family peDilion and children allowance are the eame whether an individual's 
death occurs in a field or peace area. 

INCOME-TAX FROM 'HINDU UNDIVIDED FAlIILY , AssESSDS 

829. -Pundit Thakur Du Bhaqava: Will the Honourable the in811 .~ 
Memher kindly state: 

(a) the amount of income· tax realised from the class 'Hindu Undivided· 
familY' giving figures for each Province, separately; 

(b) the number of 'Hindu undivided family' use.sees giving figures for 
each Province, separately; 

(0) what number of persons constit.ute such Hindu undivided family 
Assessee!! on n rough average; . 

. (d) ~at differe.ll~e in the. IlJDount of tax, will resnlt if the persons consti-
tutmg Hllldu UndlVlded fRImly were aEsessed IlS individuals; and 

.. (e) the ~~ en aio~  a~ anta e  if any, to thE' member of the Hindu un-
diVIded famIlIes for their bemg taxed a8 such members instead of as individuah;? 

JIr. B. O. A. Cook: (a) a.nd (b): r lay on the TabJe a. st-ntement giving the. 
information required. 

(c) Government have no information. 
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. (d) 11; is not possible to give any figure. It would depend on the composi-
tion of the various Hindu Undivided Families and the share of the individuals 
in the inoome of the lIindu Undivided Family and the separate income if any 
that the members may have- . 
(e) Any sum received by an assessee as a member of a Hindu Undivided 

Family where such sum has been paid out of the income of the family is 
exempt from tax and is not taken into account in computing the total income 
of the assessee member. 

S""."..,., .howifag IIU",,*" oJ Hindu UntMf1idetl l!_Ug _UNU cantl CJmounI oJ lnco"" ..... 
'reali.te4 ill 1944-4S 

Madr .. 

Bombay 

Bengal • 

U.P .. 

PUDjab. 

C. P. &: Berar 

Bihar 

Oriua • 

Aaeam • 

N.-W. 1'. P. 

Delhl 

BaluohiltaD 

Sind 

Coorg • 

Baugalore 

--

Province 

AmoaDt of Inoome-Number of 'Hindu 
tIu 1"Mlind from Undivided :r....n, , 
the alMa • HiDdu ___ 8. in 
UDdmded Family' the year 
in the year 19.'-'5 
1944-'5 

Be. 

98,34,708 12,191 

91,'17,239 11,114 

40,63,812 '!136 

9&,72,123 12,693 

89,19,165 12,833 

48,11,316 5,U' 

63,31,197 1,612 

8,ft,64:8 • 1,199 
10,27,165 1,121 

8,62,6,7 1,153 

'18,38,57' 1,417 

',99,216 619 

0,77,608 2,089 

5,360 IT 

75,899 5' 

5,'17,'1,126 - 75,1'12 

DISBUPTION OJ' Humu UNDIVIDBD FAMILDD8 DUB TO INCOME-TAX Am 

330. ·Paadlt 'I'h&kur Du Bhargava: (a) Will the Honourable the Finanoe 
e b~r please state if it is II. fact that partition in, and disruptions of the 
Hindu Ul!ldivided familielj IU'tI caused and aeee.lerated 8S a result of the pro-
visions of the IncODle--Tax Aot and the c1aasification of Hindu undivided family 
as a unit of assessment? 

(b) In how many oaBeS, during the last ten years, the members of the Hindu 
undivided families claimed disruption and partition before the Income-Tax 
officers and the plea waa disputed, allowed or disallowed? 

Mr. B. O. A, CJook: (a) and (b). I &D1.afraid I have no information. 
HINDU UNDIVIDBD FAMILY AsSlII8SBB8 TO 8uPBB-TAX AND ExOB8S PRoFITS T.u: 
331. .PuncUt "1"halmr Du Bharlava: Will the Honourable the Finan!!e 

Menl ber kindly state: 
(8) the number of ·Hindu undivided family Assessees assessed to Super Tax 

during the last six years; 
o 
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(b) the number of Hindu Undivided family Assessees assessed to both Super 

Tax and Excess Profits Tux during the last six yelll'8; and 

(c) the number of Hindu Undivided Assessees assessed to income-tax below 
the income of Two, Four, Six, Eight and Ten thousand rupees, separately, during 
t·he last three years? 

Mr. B. O • .&. Oook: Ca) and (0). I lay on the Table a statement giving the 
information required. Of the five categories of incomes mentioned in part (0) 
information in respeot of incomes below rupees Four, Six and Eight thouaaDd 
is not available from our statistics whioh adopt slightly difterenil grades of 
income. lniormation in respect of incomes below Rs. 8,500, Re. 5,000 a.nd 
Be. ,~ pas therefore been given in the statement. 

(b) The information asked far is not available aDd oanno\ be compiled with-
out an expenditure of time and labour whioh will DOt be commeDsurate i~ 
the result likely ~ be 8C1hieved. 

8lGeemml 

(a) NU"llber of Hindu u'1:livided family a9geas8e8 RIJ!l8S8ed to lJuper-tax :-

Asasessment year Number 

1939-40 851 

1940_41 

1941.42 

1942-43 

1943-.4 

1944-46 

1,334 

1,820 

2,349 

4,321 

4,'706 

(e) NUlUlnr of Hindu u'l·livided fa!U:l;v a.SBneee Mseeeed to inoome_t&x below the 
maomas of: ..... • 

Aueaement 
Re. Ba_ RIJ. Ba. R.. 

Year 2,000 3,600 5,000 '7,600 10,000 

IN2-43 12,113 34,6'73 44,960 63,494 57,813 

19.&3-44 1'7,881 40,666 62,848 63,'74'7 68,830 

1944"'6 3,166 26,466 38,861 61,OM 5'7,710 

IHORBASB OJ' EUBOl!BAN SBOBJaTABIBS AND UHDBB SBOBBTABIBS IN GoVBBNMBNT 

01' INDIA D PA ~ 

832. "'Bhri Kohan Lal Saklena: Will the Honourable the Home Member be 
pleal'ed to state the number of European Secretaries and Under-Secretaries in 
the yurio\l::\ DepRrtments of the Government of India. and what ha.s been the 
increRsl' in their number .;ince April, 19891 

fte Boaoar&ble Sir 101m 1IJ.'bGIDe: Of the 17 Secretaryships now in exiatenoe 
18 are held by British Officers. Two of the 18 are on deputation out of India 
and Indian officers are acting for them. 

In April 1989 15 out of 8 Secretaryships were held by British officers. 
As regards Under Secretaries 11 out of 48 are British at the present time. 

Early in 1989, of the 20 I.O.S. ofticers holding Under Secretaryships 18 were 
British and 'I Indi&lll . 

.,\OTION re RBLlDASJD OJ' DBTJDWlTS SINOlD PA88ING 01' AD.TOlTBNlIIDT MOTION 

383. ·Shrl Kohan La! SalaJeDa: Will the Honourable the HOme Member be 
plesRed to state what action, if any, has been tfrken regarding the release of 
detenus since the passing of the Adjournment Motion on the subject by the 
Assembly on the 23rd January, 194ft 



STARRED QUESTIONS AND ANSWERS 1061 

tile BGao1IDb1e 811 Jab t'bGru: ;Mr. XrisJma ;N:air ba8 IiDoe been releuecl. 
The question of the release of the remaining three persons detained under 
arcJm 01. the Central Qovermnent is still under consideration. 
ACTION ON ADJOUBNlrlENT MOTION PASSED RE REORUlTMENT Ol!' EUROPEANS TO 

INDIAN CIVIL AND POLIOE SERVIOES 

334. ·Shrt KohaD La! SweDa: (a) Will the Honourable the Home Member 
be pleased t.) state what trction, if any. has been taken on the adjournment 
motion passed by the Assembly 0)) the Hlst .January, 1946 regarding the recruit-
ment; of Europeans to the I.C.S. and I.P.S.? 
(b) Will he also stllte the total number of vacanQies, so far, reserved for 

"War Service' candidates, 8'S welI as the number of persons so recruited? 

"lhe Honourable Sir 101m Thome: (aJ and (b). The attention of the Honour-
able Member is invited to the a.nsy.ers gfven on the 12th FebrUary 1946, to 
Mr. I(anu Subedar's short notice question, aud to Sardar Mega! .Singh's 
question ~o. 224(b), on the above subjeo11. 

AOCU'MULATION Ol!' ADQITIONAL STERLING SBOUllJ'l'IES 

335. ·Prof. K. G. RaDga: Will the Honourable the Finance Member be 
pleased to state: 
(8) what has been the RccUlllulation of additional sterling securities obtained 

in return for India's sll'les of ('om modi ties and er i ~  to the British Govem-
JU('nt since the end of War; 
(b) the most important commodities and services which a1'e being supplied 

.by India to the British Government; 
(c) whether Govenlmenf's attention has been drawn to the protest made by 

n llumber of Inclian economists published in the HinduBtan Time8 of the 4th 
li'ebruary against these sales and R'Ccumlllation of sterling securities; and-
(d) when Government propose to stop these sales agatDst sterling securities 

a.nd the issue of further rupetl currency? 

The Honourable Sir Archibald Rowl&D.dl: <a) The total increase in the 
sterling holdings of the Reserve Bank from the 17th August 1945, to the 1st 
February 1946, was Rs. 188l crores. This sum does not, however, necessarily 
represent the value of goods and services rendered to His Majesty's Govern-
ment since V. J. Day. A rough estimate of the amount of recoverable war 
expenditure since that day is Rs. 143 crores, 01 which over one third represents 
the emoluments of troops. 
(b) Apart from the sen·ices of troops, mainly various stores required for the 

maintenance of the armed forces. 
(c) I have seen the manifesto referred to. 
(d) As stated in my answer to Mr. Manu Subedar's starred question No. 74, 

on the 7th February, 1946. the expenditure incurred in India on behalf of Hi!;! 
Majesty's Government is being greatly curtailed. The .question of the method 
. of financing further expenditure recoverable from H. M. G. is under cons:dera-
tion. 

CALCULATION ON AVlDRAGE EXl'BNDITURE 

338 ·Shrl Sri Prakua: Will the HonourAble the Finance Member be pleased 
to state if any calculation has been made regarding the average expenditure on 
the answer of a question in the Legislative Assembly? 

The HODOllrable Sir Archtbald Row1aDds: I cannot do better than refer mv 
Honourable friend to the answer given by one of my predecessors to a somewha't 
similar question put in 1986. The answer reads  as follows: 
"I have seen various estimates fAnging from Rs. 75 to Rs. mo but none of theBe was 

an .official calculation and 1 do not think tha.t it is worth while trying to make an offici!,l 
i!stlmate. 1 am, however, clea.r that it would conduce to economy as well R.8 to comfort If 
Honourahle Members could find it pos!ible to rest.rirt their urio8it~ to matters of real 
public interest." 
. As regards this particular question, I found the an ~r by working overtime. 
The only expenditure involvea, tnerefore, was the cost of the paper and the 
wear and ~ar on the typewriter. 

a 2 
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88'1. -Prof. K. G ...... : With reference to the reply tQ part (0) of starred 
question No. 41, dated the 7th February, 1946 will the War Secretary be pleased 
to state: 

(a) the names of the nine I.N.A. men who were hllllged:; 
(h) their history; 
(0) the charges against thenl; 

(d) the oonvictions lind judgment given by the Court Martial; 
(e) what was done to their bodies; , 

(f) whether they were provided with any facilities fOl' defence;': if so, what; 
and -

(,) whether their relatives wera infonne(l about the tritk •. abd. whether they 
were given opportunities to interview them before they were luIoged? 
JIr. P ..... : (a), (c), (d) a.nd (f). I lay a sta.tement on the table. 
(b)SeJlOY8 Chattar Singh and Nazir Singh when fighting for the ene ~. 

were members of a party which was responsible for capturing five of our soldiera 
and handing them over to the Japanese. Both were later captured while 
bearing anna against us. 
Hav. Durga Mal was captured wheu bearing arms against our forces. 

Sepoy LIN. Hazara Singh when captured wa!! urr~'i l  subversive Japanese 
literature and even after capture continued to try to subom our troops. 

Jiittsr Sardar Singh took purt ill an enemy rRid 011 one of our camps and 
later infiltrated to our lines with subversive intent where he was arrested after 
suspicion had been aroused as to his identity. 

Jem. Kuhn Chand Shar1na and Jem. DaMalladur Thapar were captured 
when leading an armed patrol against our forces. 

Nr.ik Nagindar Singh delierted while his battalion was fighting a rear-guard 
action and rejoined the battalion later only to desert a second time, taking two 
others with him to the Japanese. Was finally arrested when attempting to 
iDAltrate with a. large sum of Japanese-made Indian currency. Was given the 
benefit of the doubt on the charge of waging war. 

LIN. Chara.n Singh cls.erted to the enemy while his battalion was fightinl{ 
a rear-guard action. Concealed his identity when arrested later during an 
attempt to infiltrate to our lines. 

(e) The normal procedure is that the body of a judicially ezecuted person 
is disposed of by the authorities of the jail where the execution takes place 
according to the religious rights of the executed person. If however, the relatives 
of an executed person wish to remove the body for dispesa1, permission to do 
so is normally granted. There is no reason to believe that any other procedure 
was followed in these cases. 

(g) As regards the first part, the accused, while under trial, were allowed 
to write to their relatives. As regards the second part, the relatives were 
permitted to visit them before the execution, if they so desired. It is not known 
how many of them took this opportunity. 



0 
N
o.
, 
R
a
n
k 

Z 
N
a
m
e 
a
n
d 
U
ni
t 

}t'
or
m 
of
 T
ri
b
u
n
al
, 

C
h
ar
p
a
o
n 

C
ha
r
ge
s 
o
n 

Se
nt
e
n
oe
 

Pl
a
Ce
 
a
n
d 

-;
 

of
 a
oc
us
e
d,
 

Pl
a
c
e 
a
n
d 
d
at
es
 

w
hi
c
h 

w
hi
c
h 

a
a 

D
ef
e
n
di
n
g 
Of
fi
ce
r 

d
at
e 

.;:
: 

a
n
d 
A
ot
 
t
o 
w
hi
o
h 

of
 t
ri
al
 

a
r
r
a
i
~
 

c
o
n
vi
ct
e
d.
 

c
o
nf
ir
me
d 

of
 e
x
e
c
ut
i
o
n 

G>
 

8
u
bj
e
ct
 

II
I 

1
8
6
6
2 
Se
p"
Y 
C
h
at
t
ar
 
S
u
m
m
ar
y 

G
e
n
er
al
 
W
a
gi
n
g 
w
ar
 
a
g
ai
ns
t 
W
a
gi
n
g 
wa
l:
 
a
g
ai
ns
t 
D
e
at
h 

b
y 

be
i
n
g 
Lt
. 
L.
 
C.
 
Gr
e
e
n 
S
E
A 
De
l
hi
. 
2
9-
1-
4
4.
 

'" 
Si
n
g
h,
 
5/
8 
P
u
nj
a
b 
C
o
ur
t 
M
ar
ti
al
 
De
l
hi
 

t
h
e 
Ki
n
g.
 

t
h
e 
Ki
t,
g.
 

h
a
n
g
e
d.
 

TI
C 
(
S
ol
i
oi
t
or
).
 

I-
l 

I
V
gt
. 
(
S
u
bj
e
ct
 
t
o 
1
4-
6·
4
4.
 

> 
t
h
u 
I
A
A)
. 

& 1::::1 
2 
9
8
9
6 
Se
p
o
y 
N
a
zi
r 
S
u
m
m
ar
y 

Ge
ne
ra
l 

D
o.
 

D
o.
 

D
o.
 

D
o.
 

D
o.
 

.
0 d 

Si
n
g
h.
 
8'
 
B
ur
m
a 

C
o
ur
t 
M
ar
ti
al
 
De
l
hi
. 

l'
J 
Ul
 

Ri
fl
el
! 
(
S
u
bj
e
ct
 
t
o 
1
5·
6-
4
4.
 

I-
l 

t
h
e 
B
A
A)
. 

(5
 z Ul 

3 
6
7
7
5 
H
a
v.
 
Dur
.J:
 8
~
 
G
e
n
er
al
 

D
o.
 

D
o.
 

D
o.
 

C
a
pt
. 
E.
 
W.
 
S
ei
r 
D
el
hi
. 
2
5:
8-
4
4.
 

> Z 
M
al
, 
2/
1 
G
ur
 

C
o
ur
t 
ni
al
 
De
l
hi
. 

RI
A
S
C 

(
S
ol
i
oi
· 

1:::
:1 

Ri
fl
ea
Ai
S
u
bj
ec
t 
t
o 
5·
7·
4
4.
 

t
or
).
 

> 
t
h
e 
J 
). 

Z III
 

~
 

4 
10
14
8 
S
e
p
o
y 
(
PI
LI
 

r
a
~
 

Ge
ne
ra
l 

D
o.
 

D
o.
 

D.
,.
 

Lt
. 
B. 
A.
 
H
0
8
8i
n,
 
D
el
hi
. 
2
5.
) 
0·
4
4.
 

l'
J 
lI
:j
 

N
k)
 
H
a
z
ar
a 
Si
n
g
h.
 
C
o
ur
t 
Br
ti
al
 
De
l
hi
. 

R.
I.
 A
.
B.
 C
., 
" 
 B
 .
. 

II
I 

6/
2 
P
u
nj
a
b 
R
e
t 

2
5-
8.
4
4.
 

H.
T.
 
Tr
g.
 
Gr
o
u
p.
 

(
S
u
bj
ec
t 
t
o 
t 
 
e 

I
A
A)
. 

6 
)
I
T 
50
39
61
 
Fi
tt
er
 
S
u
m
m
ar
y 

G
e
n
er
al
 
W
a
~
n

 w
ar
 
a
g
ai
ns
t 
W
a
gi
n
g 
w
ar
 
a
g
ai
ns
t 

D
o.
 

C
a
pt
. 
M. 
S.
 
H
a
q
q
a
ni
 
C
al
c
ut
t
a.
 
2
3-
3·
4
5.
 

(
Cl
aa
a 
n
)
 
B
a
m
ar
 
C
o
ur
t 
M
ar
ti
al
 
Ca
l·
 

t 
 
e 
Ki
n
g.
 

t
h
e 
Ki
n
g.
 

l
A
O
C 
2
2
6 
I.
 
A.
 

S
~
 
I
A
O
O,
 
at
t.
 
o
ut
t
a.
 
6·
1
0-
4
4.
 

(
2
o
o
u
nt
e)
. 

(2
 O
O
U
D.
).
 

O.
 
D.
 
Pl
e
a
d
er
 

'I
 
G
ur
k
h
a 
Ri
ft
e,
! 

wi
th
 
ri
g
ht
 
of
 

(
B
u
bj
ec
t 
t
o 
t
h
e 

a
u
di
e
n
c
e 
i
n 
Se
a·
 

I
A
A)
. 

si
o
ns
 C
o
ur
t.
 

....
 
& ~
 



,g ;; l 

N
o.
, 
R
a
n
k,
 

. 
Na
me
 
a
Dd
 
U
ni
t 

of
a
e
e
u
e
d.
 

a
Dd
 A
ct
 
t
o 
w
hi
c
h 

a
u
bj
e
ot
 

o
~
 o
f 
Tr
i
b
u
n
al
 

Pl
a
c
e 
a
wl
 
d
at
e
e 

of
 t
ri
al
. 

C
h
ar
p
e
o
n 

w
hi
c
h 

ar
r
ai
p
e
d 

C
h
ar
p.
o
n 

w
hi
c
h 

c
o
n
vi
ct
e
d 

Se
nt
e
nc
e .. 

c
o
nf
lr
me
d 

D
er
8l
1
di
D
g 
Ot
B
o
er
 

Pl
a
c
e 
a
n
d 

d
a
M 
or 

e
x
e
c
ut
i
o
n 

6 
2
8
8
9
6 
I.
 

Ke
e
hr
i 

S
h
ar
m
a,
 

(
S
u
bj
ec
t 

I
A
A)
. 

C.
 
J
e
m.
 
Ge
ne
ra
l 
C
o
ur
t 
K
a
ni
al
 
W
Bf
d
q 
w
ar
 
a
g
ai
ns
t 
Wa
gi
n
g 
w
ar
 
a
g
ai
ns
t 
D
e
at
h 

. b
y 
be
i
n
g 
C
a
pt
. 

He
 
B.
 
C. 
De
l
hi
. 
3.
5·
4
5.
 

C
h
a
n
d 

De
l
hi
 
1
2'
" 
13
·1
1-
44
, 

il
l"
 -
Ki
n
g.
 

t
h
e 
Ki
n
g.
 

h
a
n
g
e
d,
 

Ba
rr
e
D.
 
B
ar
·
at
. 

BI
A
S
C 

La
w.
 

t
o 
t
h
e 

., 
6
1
2
0 
Je
m.
 
D
al
b
a
h
a-
G
e
n
a
nl
 
C
o
ur
t 
Ki
ut
ia
l 

d
ur
 
T
h
a
p
a,
 
'l
is
t 
'
De
l
hi
. 
1
2.
2
4
5.
 

G
ur
k
h
a 

Bi
1I
eiI
 

(
S
u
bj
ec
t 
t
o 
t
h
e 

I
A
A)
. 

D
o.
 

D
o.
 

8 
8
7
7
1 
N
ai
k 
N
a
gi
n
d
ar
 
S
u
m
m
ar
y 

Ge
ne
ra
l 
1. 
De
ee
rt
i
o
n.
 

I.
 
De
ee
rt
i
o
n 

Si
n
g
h,
 
8t
h 
(
F.
 
F.
) 

C
o
ur
t 

M
ar
ti
al
 

B
n.
, 
B
ur
ma
 
Bi
1I
ei
I,
 
M:
ui
ta
n.
 
3·
7·
4
3.
 

2.
 
De
ee
rt
i
o
n.
 

2. 
De
&e
rt
io
n. 

at
t.
 D
et
ai
ls
 
I
n
di
a
n 

Mi
li
t
ar
y 

Pr
is
o
n.
 

3.
 
W 
8I
i
n
g 

w
ar
 

(
S
u
bj
ec
t 
t
o 
t
h
e 

a
pi
n
at
 

t
h
e 

B
A
A)
. 

Ki
n
g.
 

Il
e
n
er
al
 
1. 
D
e
s
er
ti
o
n 
• 

M
ar
ti
al
 

).
 
De
ae
rt
.i
o
n 

9 
1
0
3
7
6 
L{
N
k.
 
C
h
ar
a
n 
B
UI
I
U
DI
lr
y 

Si
n
g
h,
 
• 
8 
B
ur
m
a 

C
o
ur
t 

Bi
Be
e 
(
S
u
bj
e
ct
 
t
o 
II
ql
t
a
n.
 

t
h
e 
B
A
A)
. 

6-
7-
4
3.
 

2.
 
W
a
gi
n
g 

w
ar
 
2. 
Wa
gi
a
g 

a
g
ai
n
at
 t
h
e 
Ki
n
g.
 

a
g
ai
D
8t 

Ki
n
g.
 

w
ar
 
t
h
e 

D
o.
 

D
o.
 

D
o.
 

Lt
. 
Id
ri
ll
 
A
h
m
a
d,
 

I.
A.
O.
C.
, 
Pl
e
a
d
er
. 

D
o.
 

Ma
j
or
 
P.
 
H.
 
M. 

Kl
li
t
a
n.
 
2
8-
8-
4
3.
 

G
al
br
ai
t
h,
 

1s
t 

B
ur
m
a 
R
e
gt
. 

D
o.
 

D
o.
 

i & C;; f; !j ~ til ;..
. 
UJ
 en
 
ti
l i!!
: = coo ~ ,...
....
., 
.- (])
 
"l
 

== ~
 

ti
l 
ti
l .....
 
:f
 
:»
 



() 
STATEMENTS LAID ON THE TABLE 1065 

• AMNESTY TO CIvILrAN I. N. A. MEN 
838. ·Prof. H. G. BaDga: With reference to the answer of the War Secretary 

to question No. 42, dated the 7th February, 1946, will the Honourable the Home 
Member be pleased to state: 

(a) whether the civilians who had joined the I.N.A. were trtlllteu in the .. ame 
way as the Burmans to whom general amnesty was extended; if not, why not; 
e.nd 

(b) whether Government propose to extend amnesty to all tIle civilians who 
had joined the I.N.A., in view of the end of the war and the public opinion in 
India? . 

'l'he Honourable Sir .John Thome: (a) and (b). As the War Secretary pointed 
out, the Burmans joined the Allies and fought against the Japanese in the 
closing stage of the campaign. 

It ia however unlikely that any civilian ex-member of the I.N.A. will be 
prosecuted in India as so far none is known to have been guilty of atrocities. 

UNSTARRED QUESTIONS A~D ANSWERS 

RESTBlD'l'IONS ON CAPITAL issUES 

36. Shrllloh&D. Lal S&kIeD&: (a) Will the Honourable the Finanoe Member 
be pleased to lay on the table a statement giving information regarding existing 
restrictions on the capital issues? 

(b) How long are these restrictions to remain in force? 

The H0D0lllable Sir .&rcb1b&1d BowI&Dda: (a) The restriotions are embodied 
in Defence of India Rule 94A read with the Exemption Order, dated 5th 
December, 1945. Both of these being statutory orders have been published in 
the Gazettc of India and are therefore available in the Library of the House. 

(b) The matter is under considerat1on. 

Pu'BLIOATIONS BANNED UNDEIB SEIA CUSTOMS AOT 

31. Shrl lIoban Lal S&kI8Da: Will the Honourable the Home Member be 
pleased to lay on the table a statement giving the names of the books and other 
publications which still remain banned under Section 19 of the Sea Customs 
Act? 

'!'he HoJlOU.l't.bJ,e Sir .John 'l"home: I am having the information collected 
and will furnish it to the Honourable Member when it i~ complete. 

STATEMENTS LAID ON' THE A ~ 

lnfo-rmation promised in Teply to Btarred queBtion No. 528, aBked by 
Prof. N. G. Ranga, on the 28th February, 1945. 

LOWER PRICES OF PADDY ... ND RICE IN MADRAS PRESIDENCY 

(a) The policy of Government is to see that all the parties concerned, namely producers, 
consumers, millers and traders get a fair deal. 

(b) No. Sir. 

(c) The difference between the "mage.site price of paddy . and t.he ez·mill price of 
corresponding quantity of rice comes to about Rs. 2 p'ar bag of two maundR ·of rice second 
Bort ann has been fixed with due regard to the fair out-tum of rice obtained by milling 
tests and allowing for ~ran8 ort charg"ils, milling charge. (''Ost of gunny, bagging, a kin~. 
etc., brokerage and loadtng and sales tax. 

(d) As th", cultivab)r is assured of a market for his produce at a fair price, the fixa-
tion of a minimum price is not considered necessary. As regards fixation of the ceiling 
price. of 8d~~ !lTd Rs. 12, the ceiling price already Ii,xed by the Collector for 2nd sort paddy 
10 Klstna dlstnct for local consumption is Ra. 11·12·8 per bag of 166 lbs. at th'" market 
centre and is for the whole yea.r. Prices were fixed only recently with due regard to 
increase in the cost of cultivation and other rtlJevant factors, and no further increase is 
contemplated at present. The option do deliver rire or paddy is given to the ryot, subject 
to t.he discretion of the Grain PurchaB'il Officer as it was observed that nnrestricted optioD 
retarded procurement con8iderably. ' 
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in/ormation promised ill repl?1 to starred question No. 1064:, alJked by 
j'l'o/. N. G. Ranga. (HI the 16th March, 1945. 

LIMITED Nt:MRER OF PURCHASE LICENCES FOR GnOUNDNUTS, ETC., ISSUED IN 

MADRAS 

(a) No. No license ia required for the purchase of groundnuta, oil &lld jaggery. Dealers 
in oil cakes haw to take out licensea fTOm the Director of Agriculture, Madras, under· the 
Madras M&llure Dealen Lioeneinc om.. lIMa. A larp DlIIDber of ncb llcenIe. have been 
granted to manure dEl8lers in varioua diatricta. 

(b) and ic). Prices of groundnuts and oil haw not been fixed for oil cakea ceiliDg 
prices have been fixed with reference to the roling prioea of groundnu .. aDd oil in consulta· 
tion with the trade. Ceilinlt price. for jaggery "xported outside the prqvince are allO bed 
according to seasonal conditlonll and are baaed on the carrent COlt of production, handling 
charge., etc. 

In/ormation. promiBed in Teply to staTTed queBtion No. 1248, a'Bked by }.Ir. Anangfl 
Mohan Dam, on 21st MaTch 1945. 

.. ApPOINTMENT OF CERTAIN XON ... TRAINED ~  •. A.s. IN DELHI HIGHER SECONIfARY 
SCHOOLS. 

(a) No. 

(b) Y.. as untrained M.A •. have been employed in the Higher Secondary Schools. Of 
UlHe, t_lve ~ "he requiait.e quliflcatioDi preecribed by the Board and are employeli 
in the following IcbooD : 

(1) II. B. mp. 8eooad.ary 8ohooI, N .. Delhi 
(2) IDdrapraetha Girla Higher Seoonda". Scbool. Delhi 

(I) Ramjae Higher Becoadary School, No.2, New Delhi , 

(') Union Aoademy, New Delhi 

(a) Bir. Higher 8eoondary 1IohooI. Delhi 

(I) Ramjae Riper 8eeaDdarJ' Iobool, No.3, Delhi 

('1) Aqlo-Arabio Gm. Higher 8eoondarJ School, Delhi 

(8) D. A. V. Higher 8e00Dda". Sobool, Delhi • 

(9) Commercial Higher 8eooad.arJ' Sohool, Delhi 

(10) Ramj .. Higher Seoondar)" Sobool, No. I, Delhi. 

2 

1 

1 

1 

1 

1 

2 

1 

1 

Fonr who were old te&chen have been granted exemptioDl,' &lld niDe are unqualified but 
are \mIployed temporarily in the following inlltitutioDl t.ill qualified t.eachen become avail-
able: 

(1) IDdrapraatha Hindu Girls Hither SeooDdarJ' Sohool. Delhi 
(2) lAdy Irwin Higher 8eooDdarr Sobool, Simla 
(8) St. Thoma. HiIher Seooadary 8ebool, New Delhi 

(') AngIo.Arabic Higher 8eoondary School, Dal')"8lauj, Delhi 

(I) Arya Girle Higher S800Jldarr School, New Delhi 

(6) V. 8. lat Higher 8eoondat7 Sohool; Kheragarhi, Delhi 

(7) Commercial Higher 8eoondary 8ohool, Delhi 

'. 

1 

1 

2 

1 

1 

2 

'. 
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I Itformation promi8ed in reply to 8tarred question No.. 1378, asked by 
Sri K. B. Jinaraja Hegde, on the 27th March, 1945 

BETEL-NuT PALM CULTIVATION IN CERTAIN DISTRICTS 

(a) (b) (c) 
Area under Estimated Revenue 
betelnut annual yield collected in 
pabn 1944..45 

Acree Lbs. RB-
(in 000.) 

Madrl» DQaricU 
(in 000.) 

(i) S. Kanara 12,038 24,796 17,07 
(ii) Kalabar 61,5S5 23,744 14,17 
(iii) Coimbatore 1,600  1,120 1,19 
(iv) Nilgiria • 22 12 0'6 

Bombay DWIricU 
(i) N. Kanara 16,900 13,759 15,92 
(ii) RatDagiri [. 1,970 799 74 

n al~ 

(i) N oakhali 32,400 27,698 9,00 
(ii) Chittagong 360 682 6 
(iii) Bahkharganj 1,63,790 60,965 '6,60 
(iv) Khulna 7,590 6,310 5,36 
(v) Jeuore 68 95 3 
(vi) Kidnapur 

• (Nonop-owing area) 

A6.tam 
. Sylhet 1,570 2,462 1,39 
Coors Province 240 282 1 

ld) aud (e). Attention is invited to the reply to part. (a) of question No. 885. 

Information promiBed in reply to starred questions NOB. 1470 (a:) and 1471 (a) 
to (d), a ,~ed by Shrimati K. Radkabai Subbarayan on the 29th March 
1945. '  - .. 

LIQUOR SHOPS IN VICINITY OF RAILWAY COAL MINES. 

No. 1470.-(a) The liquor IIhopB in the vicinity of Railway Coal Kines are open through· 
out the yea.r from 12 noon to 6 P.Il. on Fridays, saturdays and Sunday. and from 12 noon 
to 8 P.Il. on the remaining days. 

PRIMARY SCHOOLS FOR RAILWAY COAL MINERS CHILDREN 

No. 1471.-(a) There are 4 primary Bchools for childl'en of miners working in Railway· 
owned Coal Mines, i.e., in Haza.ribagh Bakaro Coal fields. Their names aDd number of 
pupils are nowd below: 

Number of pupils 
Total Serial Name or School 

No. 
Boys· Girls 

1 Dhori U. P. School 115 10 125 

2 Bermo Hindi L. P. School 86 7 112 

3 Bermo Urdu L. P. School 45 4 49 

Kargali L. P. School 40 20 60 

285 41 326 

(b) In 1939 th~re was only one School, namely Kargali, L.P. School with' 39 pupils. 
Thill there is an increase of 3 schools and 2B7 pupils. 
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(e) All the four lCboola are co-educational. The-re i. no woman teacher in any of thesil 
Ichoola. 
(d) Mid-day meal is not provided in theBe schools ... The Hazarihagh Mines Board which 

managel the.e schools has not ad~ any provision for' Utili purpose. 

Information pTomised in Teply to paTts (b), (c) and (d) of question No. 1479, 
asked by MT. ~. SatyanaTayana Moorty, Oil the 29th MaTch, 1945. 

RICB BOTTING 'IN GOVERNMENT GODOWN IN MANIKQ.ANJ. 

(h) and (c). The total quantity which deteriorated and become unfit for human con-
lamption at Manikganj was 6,000 maunda. Ii was received in poor condition during t.he 
1at.ter half of 1943 and the early part of 1944 and formed part of an ~er n  shipment. 
No particular official wal reapo!1lible for this deterioration. 

(d) Deterioration of foodgraina was mainly due to lack of proper storage accommodation. 
Thia is being rectified by the conatruction of rn!W .torage of approved ecien\ific d .. ign and 
.to~ capacit.y for 348,000 tons haa already been completed. This combined with better 
tecllJllcal staB now completing training, new Iystem of accounting now being put. into force, 
and a highly qualified Directol'lIote of Inapaction, which ill alreaelf working, is upected tit 
minimiae deterioration of foodgrains in future. 

Information promged in Teply to .taTTed que.tion No. 1591, a.ked by MT. T. B. 
A"inuhilingam OhettiaT, on the 4th April, 1945 

PuBLIC UTILITY CONCERNS HELD BY NON-INDIAN INTERESTS 

(a) 56 public utilitiea on~rn  ,are held by Britiah and other non-Indian inter.ta. 

(b) Yea, in reapect of aix concema. B.idea a tentative decision t.o acquire ODe hu 
been reached and cuea of two··sra under colltlideration. 

MOTIONS FOR ADJOURNMENif 

FAILURE TO REPATRIATE INDIAN PRI80NER8 UNDERGOING TRIAL IN MALAYA, 

Mr. PrtIldeIlt: I have received notice of a motion of adjournment from 
12 0]1 Mr. Sasanka .Sekhar .Sanyal, who wants. to di8~USS the .policy .of 
]10 Government m refusmg to have repatriated mto Indl& for trial 

Indian prisoners in Malaya. From the answers given to oertain supplementary 
questions the other day by the Secretary to the Commonwealth Belationa 
Department, I understood that these prisoners are prisoners of a foreign 
Government and are being tried in a foreign land for offences committed apinst 
foreign laws. If that is so, under what law can they be repatriated into-
British India for trial? As to facts, we must know whether the MalaYaD 
Government is really a foreign Gqvernment or whether it is a subsidiary part 
of the Government of India. 

Mr. SIIIDka Seldlar SUQ'1I1 (Presidency Div!sion: Non-Muhammadm 
Rural): Sir, I should like in the first place to invite your attention to the answer 
itself. 

Mr. Prelldlnt;: I can see that the wording of the answer is somewhat loo e~ 

but irrespective of that answer, I should like to know from Government whet-her 
the Malayan Government is a subordinate Government of the Government of 
India or is an independent Government. It may be a military or other 
administration, but is it subordinate to the Government of India? 

Mr. It. 11. Banerjee (Secretary, Commonwealth Department): Sir, it is quite-
independent of the Government of India, just like the Government of Ceylon 
or the Government of Burma, and there is no sort of subordinat-ion of the 
Malayan Government to the Government of India. 

Kr. SaADka s.khar SlIlyal: Sir, so far as that matter is cOncerned in the 
first place the British military administration in Malaya is part of the South 
Eal'lt Asia Command, Rnd the Government of India. are represented there as 
will appear from the answer itself. In the second place, so far as the legal 
posit:on is concerned, apart from the question of exchange of prisoners on the 
grounds of diplomatic necessity, there are clear provisions in the Criminal 
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Procedure Code and in the Indian Penal Code which provide that an Indian 
subject wherever he may have ;~: itted an offence is subject to the legal 
administration of this country. "In replying to my, question the other day, .the 
Secretary to-the Departmenli did not say that there was any legal difficulty 
01' impossibility, but he made it clear that it was not the policy of this 
Government to ask for repatriation. Section 4 of the Indian Penal Code and 
sect.ion 188 of the Criminal Procedure Code make it clear ~t an Indian 
wherever he is, i's subject to the statutory provisions of this country. There-
fore the position is clear and an Indian who is a prisoner in Malaya could be 
tried by them at Malaya and in India. So the question that I want to raise-
today on the bas:s of the answer given the other day by the Secretary to the-
Commonwealth Relations Department is as to the steps taken by this (lovern-
ment, if at all, with regard to the repatriation of these prisoners here for trial. 
The answer of Government was not that there was any legal difficulty or 
disability but that it was not their policy to asle for repatriation; and that is 
just what I want to discuss. If they had. satd-~hat they had 'tried and failed 
because of some legal difficulty, the position would be diBerent; but they say 
that they have not tried because it is not their policy. So I seek to raise this 
issue on the ground of policy only. 
Mr. PreIldellt: Looking to the answer a8 a whole and without taking any 

portion of the answer out o! the context, it. appears to me to make no differenoe-
whether the word used was 'policy' or their legal ability or inability. The-
l'rop08Won of ~a  which the Honourable Member is trying to make out is, to.-
my mind, too wide. Su o~  an, Indian commits a murder in Paris and the-
French Government prosecute him for it, will he be triable in India by the-
British Indian courts? If the trial is taking place in Franoe, will it be 
competent to the Government of Ind:a-apart from the question of propriety. 
or policy-to insist on the repII.triation of that person to be tried here for the-
murder committed in France? 

Kr. SMIJIU Bekbar Bany&l: The position is clear that, so far at! the law 
is conoerned, he is triable here; but whether Government will ask for the trial 
here is a matter for Government to decide. 

Kr. PrelideDt: To me the matter is clear. I am unable to agree with the 
legal proposition of the Honourable Member and the Motion is not in order. 

BURfIllNG OF PLACES OF WORSHIP AND INSULTING OF WOMEN DURING RECENT 

CALCUTTA DISTURBANCES 

Mr. PruldeD.t: -The next motion of adjournment stands in the name of 
Mr. Anthony who wants to discuss the failure of Government to take timelv "1'1i 
sufficiently stern measures to protect the public in the recent Calcutta dis-
turbances, with the result that women were insulted and places of worship 
burned. 

There is hardlf. anything that can be said in favour of this motion on . the-
point of admissibility. . . 

Mr. I"raDk B.. Anthony (Nominated Non-Officia!): Sir, this goondaillm which 
has resulted in women being insulted and places of worship burnt has produced 
a feeling of bitterness throughout India and not in Calcutta only. This i& 
not the first time it has happened; it is the second occasion in 8, few weeks. 
And I do not think that the old position is tenable that this is II. Rlstt.er 
which falls solely within the purview of the responsibility of thE! provincial 
Government, in view of the Defencfl of India Rules and also in vip-w of the 
emergency provisions of section 126-A of thA Oovernment of India Act which. 
runs thus: 
"Where a proclamation of emergency is in operation whereby t.he Govemol" 

General has declared that the security of India is threatened by war-
(a) the Executive Authority of the Federation shall extend to the giving. of 

directions to a province as to the manner in which the executive aut.honty 
thereof is to be exercised. etc. .  .  . ." 
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[.Mr. }"'ra.n.k ;R. Anthony] 
And I say that it is very much the responsibility of the Ceutral Govem-

ment in view of the fact that this sort of thing has. happened before. The 
Bengal Government have pleaded thafi the goondaB have apparantly got the 
upper hand. They should have taken the I:ltern l ~ measures at the earliest 
opportunity. I think no political party will 10r a moment plead that this 
gOt'1ldailtn is part of their political programme or phi.osophy. I know the 
military were called out. If necessary instead of 58 there should have been 
553 casualties, in order to wipe out the goonda element. 

Kr. PreIicleIl\: I am afraid I am unable to hold the Government of India 
responsible ,for this. It is a wide extension but in each ~, sa I said, the 
matter will have to be looked into on the merits of the case. I do not propose 
to give my consent to this motion. 

ELECTION OP MEMBEltti TO IMPElUAL COUNCIL }'Olt AGIUCUL-
TUltAL RE::;EARCH AND IT::; GOVERNING HODY 

1Ir. PNIld_\: I have to inform the Assembly that upto 12 nOOD on 
Monday, the 11th :February, 1946, the time fixed for receiving nominations 
J.or the Imperial Council of Agricultural Hesearch and its Uoverning Body, 
three nominat.ioul:I were received. Subsequently one member withdrew hi, 
eandidature. As the number of remaining candidates is equal to the 1~UlI1ber 
of vacancies, 1 declare I:)ri V. Uangwoaju and Mr ... Muhammad Nuumall to be 
.duly elected. 

ELECTION. OF MEMBEHS TO STANDING COMMITTEE }'On INFORMA-
TION AND BROADCASTIN.G DEPART;MENT 

Mr. ~,,: I have also to inform the Assembly that. upto 12 noon on 
l\londay, the 11th February, 1946, the time fixed for receiving nominations 
.1or the Standing Committee for the Department of Information and Broadcast-
ing, twelve nominations were received. I:)ubsequently two members withdrew 
.their candidature. As the number of remaining candidates is equa! to thp 
.number of vacancies, I declare the following members to be duly elected to 
the Committee for the unexpired portion of the current financial year, 1945-46 
.and the financial year 1946-47: (1) Mr. C. P. Lawson, (2) Mr. N. Narayana-
murthi, (8) Pandit Sri Krishna Dutt Paliwal, (4) Khan Abdul Ghani Khan, 
~  Mr. 1\1. It Masani, (6) Mr. Ramayan I'rsssd, (7) Chaudhry Sri Chand, (8) 
Nawab Siddique Ali Khan, (9) Syed Ghu)am Bhik ~airan . and ~1  Khan 
Bahadur naja Mohammad Amir Ahmad. 

ROAD-RAIL CO-ORDINATION SCHEME 

PRESENTATION OF THE REpORT OF THE COMMITTEE 

The Honourable Sir :ldward .1ILUla11 (Member for Rai!ways and War 
Transport): Sir, I present the report of the Committee to examine the progress 
msrle in arr~-in  out the principles of the Road-Rail Co-ordination Scheme. 

". 
REPORT OF THE COMMITTEE 010' THE LEGISLATIVE ASSEMRLY APPOINTED 
TO EXAMINE THE PROGRESS MADE IN CARRYING OUT THE PRINCIPLES 
01<' THE ROAD· RAIL CO-ORDINATION SCHEME. 

Pr~li1ni,,,'r I.- 1  The COmmittee a~ appointed in pUl'lIoonce of a Retlolution adopted 
'by the Legislative Assembly on the 29th January, 1946 on the motion of the' Hon'ble ~hl ber 
for War Transport and ~nil n ~ I!R follows:-

"That thia BOllse do proceed to elect, in luch mannel' os the Hlln'ble the Pre.i· 
dl/lnt may direct, seven member. to Berve on a Committee to eXllmine the progress made 
in carrying Ollt the principle. of the Road-Rail Co-ordination Fll!heme apPl'ov('d by 
t,bill Honse on April. la, 1945, and to report to the Houae witlli'll 14 4a,/8."' 
(2) The HOll'ble the Pruident appointed February the bt for I"flceipt of nomination. to 

t.he Committee and February the 4th for the election, if necespary. Tlr.!re hein~ only 
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Beven nominations the Hon'ble the President announced on F'o)bruary tile 1st that the-
Committee had been constituted as follow.:-

Thp Hon'ble Sir Edward Benthall. 
MI'. Bhagirathi Mahapatra. 
Shri Mohan Lal Bakl!8na. 
Sawab Siddique Ali Khan. 
MI'. H. G. Stob •. 
Mr. P. B. Gole. 
Sir Mohd. Yamin Khan. 
(3) The Committee was therefore required to report on or belore the 15th of February .. 

but on the 14th of February re ei ~d the permission of the House to report by tho '18th. 
Meeting! were held on the 5th,. 7th, 8th, 12th, 13th and 14th of February .. 

2. The Committee is agreed that the White PaINr iNued by Government and laid 
on the table of the House on January 21lt, 1946 fairly coverl the agreement reached in tm,· 
Aesemhly on April 12th, 1945, respecting the principlea of road-rail co-ordination by the-
fOI'mation of joint (road-rail) or trIpartite (road·rail.Provincial Gowmmel1t) companiel. 

3. The majority of the Committee feel that in mOlt of the Pl'ovinces there has neither 
been consultationl nor negotiations in punnance of the afonaaid agreement. 

4. The ma.jority of the Committee, therefore, recommead that in view of the impending: 
changes in the Provincia.l Government. it is inadvisable for railways to make any invest-
ment for the present a.nd the railway participation in the acheme therefore be poetponed. 

5. The majority of the Committee aN further of the opinion that Ordinance nXI of 
1945 should be amended 10 &8 to reatore the provisions of the :Motor Vehic1ea Act, 1939 in 
J'elation to ordinary pennitB for .tage and contract carriages, and public and private carri\lrB, 
but that certain emergency provi.ions may remain, in eo far as they· a.re necessary in 
respect of emergent control of transport for Ipecial purpoeel luch 811 the transport of food. 

It is alao of the opinion that any notification issued under the Ordinance for cancellation. 
of .uch permits .. hould be made inoperative and the. permits already canC'olllled under the 
Ordinance should be reatured. 

6. During the dilcuuiona of the Committee it transpired that certain commitJD\mta had 
already been made in' C. P. in companies with :Managing Agents. The majority of the· 
Committee are of the opinion that this w .. in contrawntion of the aforesaid agreement aneL 
is irregular. 

'l'he 18tll February, 1946. 

E. C. BENTHALL.· 

MOHAN LAL SAKSENA. 

MOHAMMAD YAMIN ~A . 

BHAGIRATHI MAHAPATRA. 

SIDDIQUE ALI KHAN. 

H. G. STOKES.· 

P. B. GOLE. 

NOTE OF DISSEN·T BY THE HON'BLE SIR EDWARD BENTHAL 

I regret that I am unable to agree with the majority of the Committe\) in the following. 
matters ;-

Pa·ra. 3.-1 consider that the Governments o,f Provincea in which mat-tera have reached: 
a slajfa of negotiation, have made a genuine attempt to carry out the terms of the White 
Papel' accol'ding to local oircumatances a.nd in the interest of the tranlling public. 

Para. 4.-111 ~' opinion, in apita of the impending political changes, action Ihould not.. 
lJe postponed since the interesta of the travelling public d~and additional and better bUB 
8Pt'vices a8 Roon 8S pOBllible, new vehicles are, and an likely to become, available in t.h. 
Ileal' flltul'e and there is no disagre&ment on the gen13ra! policy of road-rail co-ol'dination. 
j\fy infol'mation is that in severa! areal a Bubstantial body of operatora or all operators 
concerned have appl'oved th\! forma.tion and structure of the companies, the terms of 
acquisition of theIr vehicles by the compani611 and the aelection of individnal promoters 
or managing director.,." I recognise, however, that in ~rtain other areas there ill ground for 
a differl'nce of opinion regarding the measure of cODBultation and agreement with operatorll 
hitherto and in my opinion the corNct conne in the present circumstances would be to 
proceed with the formation of ('ompanil's And the introduction of sM'\'ices' in areas where 
there is substantial agreement subjl'ct. if th',l HouMe wishes, to 'rutin~' by a Committe .. of 
the House in reapect of the fulfilment of thl' ter ~ of thl' White Paper. 

Para. 5.-1 am prepared to concur in the first part of this recommendation but not in" 
the second part. 

·Subject to a Minute of disllBDt.. 
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Para. 6.-1 do not considel' that. there wall nny contravent.ion of my unde~takin  ~r nny 
irregularity in authOl'iaing t.he l'ailway ,to take up the ,agreed er~~ta e of the CI',~ e ~n the 
capital of .. he CQmpany concerned whIch was made m order to give greater particIpatIon to 

othler -exillting operatora. E. e. BENTHALL. 
7'Ae 16th Peb~U r , 1946. 

~Ol'  01<' DISSENT BY MR. H. G. STOKES 

Para. 3.-1 am 1ln&ble to agree with the majol'ity of the Committee tw.t in mOlt P!O" 
vincea there hall nevel' been consultation nor negot.iat.ion. 1 flMl that adequate conllultat.IOl'l 
has l>een ca.rried out. eave in a few Cue8. 
Para. 4.-1 feal that lIome tim\! linlit' to postponement ia desirable and 1 suggest til ... 

it be up to May 31st.. 
Para. 5.-1 do not consider that. nction already taken under the Ordinance should 110\9 

be invalidated. \ . 
l)ai'(/, 6.-1 am not satisfied that the action of Government was in contravention of the 

agnement or that there has been any irregularity, financially or otherwise. , 
'H. G. STOKES. 

The 14th February, '1946. 

HAILW AY BUDGET FOR 1946-47 

'De BODOUr&bIe Sir ,Bdward Benthall (:M;ember for ~e.il a  and War!rrans-
port): Sir, the Railway Hudget for 1\l4B-47, which I have the honour to pre.ent. 
today, is at Olle and the same time a Victory Budget and the precursor of a 
serles of more difficult Post· War Budgets. There is no lleed for me ~o recount 
once again the extellt of the contribution of the raHwaymen towards the victory 
which has placed, India. in a position to develop her economic and political life ill 
ireedom. The strain has at times beell great but they have been equal  to it. 
Though conditions particularly for passenger traffic have been difficult, all mili· 
tary requirements were successfully met, the people's food has been moved, 
industry has been maintained at a high level of productivity and, generally 
speaking, the railways, have delivered the goods. The country can, I think, be 
satisfied that its grea.test industrial asset has stood the test of war, but hence-
forwurd we must turn to a critical examinatioll of this asset and consider how 
our railway finances stand and how best the resources in equipment and material 
can be adapted to meet the changing  needs of post-war India. 

Goods Traffic 

2. With the termination of the war the distribution of traffic has, of course, 
changed. The reoccupation of Burma relieved the pressure OD the metre gauge 
connection to the North Eastern frontier which so long was a cause of anxiety, 
with the result that goods traffic is now moving fairly freely on the whole of the 
Northern metre gauge system, and this should continue. The Southern metre 
gauge system remains relatively  active, but with the reinforcement of rolling 
'Stock and the easing of military demands goods traffic congestion will be 
gradually eliminated. On the broad gauge, railways have loaded in the first 
nine months of the current financial year 6·24 per cent. more W8.~on  and llfted 
4·91 per cent. mOre tons of goods than: in the orre ondin~ period of t.he pre· 
edi~  :year and, in spite of 11 decrease in military traffic, a high rate of activity 
contmues: ~e transport of in ~ea ed outputs of coal, particularly in the IIp· 
country direction, has re ~nted. difficulties which have recently been accentuated 
py severe outbreaks of epidemIC dropsy and by mechanical trouble with some 
of the over-age el!gines ?n the East Indian Railway. Steps 'have been taken to 
overcome these difficultIes and to move more coa1 by sea and it is a ordin~1  
hope.d, as the ne~ rolling stock comes into full operation, to cam all the ~ lf'l 
ofJen.ng and to bUIld up stocks of coal in 1946 at the consumers' end. The rail-
~a  should have the capacity to do so provided nothing inter ~ne  to r6stri<>t 
, l~ lise, but as the trln en~:  is 1i~e1:  to remain for Rome months to come. it 
wIll be necessary for .th~ tIme bemg to maintain in operation, in decreasing 
degreel a system of pnonty movement control. 
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Pa88enger 'l'Tcoffic 

8. Passenger traffic has continued at a very high level. ~rhe latest tati ti ~ 

show that, apart from the large number of military personnel moved in specials, 
the Class I Railways have carried an average of 85. million passengers every 
month during the cu'lTent year. This means an increase of nine !million 
passengers per month over 1944-45 and 20 millions over th~ monthly a.verage 
in the year 1948-44. The passenger traffic handled in scheduled. trams in terms 
of passenger miles-a more comprehensive unit of mellsurement-had already 
doubled last year in comparison with the pre-war level but during the current 
year it is nearly two Rnd n quarte.r times as much. With the reduction of mili-
tary demand, it has been possible to restore a certain number of train services 
but, as the House knows, conditions of travel are still very far from satisfactory. 
There are no fewer than 1,366 broad gauge and 416 metre gauge coaches still 
with the military and until we get these back or get new stock, we shall be 
unable to restore the services to a satisfactory level and must therefore continue 
to ask the public to be patient over our difficulties for a little longer. The condi-
tion of the coaching stock too has -deteriorated during the war through intenSIve 
use and though the supply of fittings is likely to become progressively easier, 
it is not always possible to() improve the condition of carriages quickly by with-
drawing stock for repair without depleting services further, with still more 
serious inconvenience to the public. The improvement of the coaching stock 
pOF;ition is one of the major tasks of the railways in the next few years. . The 
first step to improve the position is the recovery and reconversion to civilian 
lise of t.he stot'k loaned t.o t.he military and the overhaul of existing stock, som"! 
of which mAy require to be largely rebuilt. In addition, the 216 brond gauge 
nnd 94 metre gauge underframes which are arriving from Australia, to et~~~ 

with all spare underfrRmes which can be collected from the railways, will ~e 

ut.ilised for the early increase of lower class capacity. This programme will very 
fully occupy the shop and labour capacity of the railways for coachbuilding. 
The employment of outside en s!ineering works for the fabrication of bodies for 
some of the underfrRmes is under consideration; but t~i  will not prejudice the 
employment of railway labour. As a long term project. experiments a.re bein~ 
mad(· in lightweight "all-metal" stock, Buitably insulated and, of course, of 
improved design. Sample orders ha.ve been placed in order to· carry out the 
necessary tests. 

The question 01 new designs for lower class passenger coaches has receIved 
intensive study and the opinions of. Local Advisory Committees have been taken. 
Sample coaches are being constructed. Th(!! approved layouts contemplate 
transverse seating sectionalised to give greater privacy for both Inter Rnd III 
class passengers. ~he seats will afford a~e u8te knee room and provide R 
degrep. of seating comfort beyond anything offered to Inter and III class passen. 
gers in the past and an innovation is being introduced in that sleeping accom-
modation as such will be provided in these classes. The number of passengel'll 
per luvatory will be further reduced and some "mall compartments retained for 
women and for reservation. Water l'ltorage capacity will be increased and R 
water supply made available in both compartmentll and lavatories. Lighting 
will be improved and fans provided in Inter class oompartments. Renovation 
of upper class carriages will of coursl" be taken in hand and railways will proceed 
with development of air-conditicmed stock, but the main effort will be con-
~entrntAd upon the improvement of lower class travel. It wiIT, however, of 
COUl'Rt>. be appreciated that the volume of work entailed in bringing the stock up 
to the general standard which the countr.v demands is large nnd cannot be 
achieved overnight by waiving n magic wand. 

Engines and Wagon8 

4. The position re ardin~ engines and wagons is more satisfactory than that (If 
ooaching stock. Of the 984 broad gauge engines on ·order to which I referred in 
~  last year's budget speech 788 have been put into servioe, 29 have been 
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shipped 01' already received in India aud 172 remain to come forward. These 
s.hould go a long way to secure the power position. Ui the broad gauge wagons. 
prtl\"iously on-ordw-8,410 from thtl U. S. A." were cllucelied 011 the cessation of 
ea ~ Lend arraugements. Of the· 17,934 wugons o~ order :ill India, w" 
expect to have ~ ei ed 13,439 by March 31st and the balunce next yea1'. 
Tenllers have beeu called for a further 4,100 wagons of Indian manufacturf'. 
We hope that we shall have received. 6,000 of the 8,000 Canadian wagons and 
8,800 of the 10,000 wagons ou order from the United Kingdom by the end of thp. 
financial year and the balance soon after. Wheu all these deliveries have beeu 
completed, the railw..ys which commenced the war with some 7,279 broad and 
metre gauge engines and 198,805 broad and metre gauge wagons should have 
available 8,541 engines and 239,000 wagoW!. Among these, however, are b~ 

metre gauge engines and 11,000 metre gauge wagons owned by the W 801' Depart. 
ment, but it is expected that the railways will take over a large proportion of 
these. Eleven per cent. of the total wngons have been in service for 4.0 year& 
or have been recommended for premature replacemlmt, but the Indian industry 
should be in a position to provide replacements and ally further accretions neces-" 
sary to meet developing trade. Of the engines, however, 29 per cent. have 
passed the normal age of 85 years and it may be necessary to order a certain 
number of pBSsenger engines from overseas before the locomotive bunding work. 
now in course of inAuguration in India are in a position to meet the demand. 
The first boilers from Singhbhum are in an advanced stage of production and 
work is ~eedin  at KanchraparB, although the heavy programme of engine 
rehabilitation in· these works is resulting in slower progress than we could wish. 
On the whole, however, the ~ k of engines and wagons should be adequate for 
current purposes. 

Staff 
5. It is only uatural that tile ll:U'ie body of railwlloY S"l'vants who ha~e worked 

loyally nod streuuously during the last few years in furtherance of the war 
effort should now view with IIopprehension the iuevitable adjustments whicb. 
must result from a return to peace-time oonditions. Government is, of course. 
well aware of the widely felt fear that a reduction in railway activity and the 
absorption of ex-service mell will result in the discharge of large numbers of 
temporary statl. Publicity hus been given to a number. of misleading figures 
which bear no relation to fact. It is true that a eertain amount of purely war 
work undertaking by the Railways has coased, together with a portion of the 
purely military traffic. This military traffic has however, so far largely been 
replaced by increased civiliau traffic and although it is difficult· to look far 
ahead, there seems every prospect during the coming year of a demaud for 
rail transportation comparable to that of 19411-44. But apart from this, rehabili-
tation works and new projects will absorb large nnmben of railway workers in 
alteruative employment and are being put in halld as rapidly as the supplies of 
raw material and the need for preparatory work permit. A varie_ty of oth~r 

means have al80 been adopted -to avoid retrenchment on a large scale. Overtime 
has been cut down; in some cases, reduced hours of work for certain types of 
staff have been introduced; greater facilities for lean resulting in the entertain-
ment of more substitutes have been arranged; certain leave rules-as a long-
term policy-have been liberaHRed. while some work normally carried out by 
contr.:ct iI'!, where- possible, heing temporarily allotted to departmental staff. 
The Railway Board and Railwny Administrations are· exploiting all these 
methodR to the fullest posRible extent in order to avoid throwing large bodies 
of workers out of employment during the immediate post-war period. There 
is 110 reason to believe that their efforts will not meet with succe8S, but while 
the r,,:il~a .  are playing th?ir part in creAting work for the workers, their degree 
of'a tI lt~ ]R, of course, ultimatel" dependent upon the generlll stnte of economio 
aotivity. So far, some 9,000 surplus men have been absorbed in 1ihis way and 
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oODly liI,aou out of a total labour streugth of over 850.900 have had to be dis-
ohaqed. many of whom were occupied on purely war ·work which luis been closed 
down. The Railway Board have been in aloae touch with the All-India Railway-
men's Federation in regard to this quesaon although they have beep unable to 
eccept the claim that no railway servant should be discharged, a cla.im which 
it would be impossible for any Government department or any other business 
eoncern employing large. bodies of men to· accept. Toe Board will moreover 
contjnue to keep a close watch on these adjustments in the labour strength and 
will cOllsult the Federation from time to time as heretofore. 

Ol'ganised labour is also demanding the immediate revision of scales of pay. 
It must be realised that a wholesale revision in the very great variety of seal. 
which exist on different railways is at the best of times an intricate matter 
requiring close investigation. The, difficulties of such a revision at the present 
time are intensified by the uncertainty of future price levels. 'fhe Railw8Y 
Board have, however, been workillg for some time on a suitable post-war pay 
structure with the idea that the actual scales could be determined without delay 
8S soon as there is more certainty as to the level at which prices. rates and farea 
are likely to become stabilised. As was recently announced on the :floor of the 
House, Government have decided to set up a Commission which will be pre-
dominantly non-official in character, to go into the whole question of the scales 
of pay for all their servants. In the meantime railway servants may rest 
assured that the present rates of relief which they are enjoying will not be 
reduced as long as there is no material reduction in the cost of living. 

The question of medical facilities and educational assistance, the working 
of Staff Councils and the Staft Benefit Fund, the hours of employment of railway 
workers, housing, technical training and the method of handling establishment 
matters, all these with other questions relating to specific cat-egories of staff, are 
under revie,v. In short the Railway Board are giving the welfare of railway 
servants f.I prominent place in their post-war programme. 

Post-WaT Plans 

6. Government recognise the important part which railway rehabilitation 
and development can play in mitigating the shock of transition between war-
time and peace-time conditions and in providing work for 1ailway and other 
workers who would otherwise be in danger of unemployment. Transport services 
are indeed the foundation of activity in the heavy industries and the railways 
are losing no time in putting into operation the plans, which the House has 
discussed on previous occasions. The programme of construction of new rail-
ways and restoration of dismantled lines has been settled in consultation with 
Ptovincial Governments and surveys are proceeding on 8,000 miles of line. 
Work is being put in hand on such sections as require no further survey but the 
bulk of the work planned cannot commence until the next working season. A 
large programme for building new staff quarters of improved types is under 
way and in designIng these types the wives of railway staff ha.ve been consulted. 
The Sargent Committee has just submitted an ad interim report on the develop-
ment of tourist traffic. Each railway has submitlied its five-year programme for 
rehabilitation and development. The total amount budgeted next year for new 
construction and open line rehabilitation wprks is 22 crores which should be a 
useful contribution to help counter the reduction in war expenditure. The Bail-
way Board are also considering on a regional basis various schemes of developing 
electric traction, the establishment of a Research Braneh, and plans to ~ke 
advantage of and improve on the latest technical progress. Generally there is 
gooa reason to claim that the railways, in spite of their preoocupation with 
heavy war tasks, now find themselves comparativelv well ahead in putting post-
~ar plans into operatIon and I am confident that they will not be found wanting 
lD meeting indl~ triRl demands for tbe development of the country. 
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Road·Rall (Jo.ordillClotioR 

7 .. The' pzoposals for co-ordinatini l'OaCl a.ud rail traDI or~ in accordance .~~ 
t.he Seneral ttlrma on which the last Assembly a ~ ed the investment of 
Uovemmeni rsliwuy finanoe in road transport companies, have made une e~ 

~ l'e8S. Road transport is, of course, a provincial subject and progress ill ellC4 
.Proviuce has therefore been governed by the policy of the Pl'ovincial Govemmen' 
.concerned. Most Governments have formulated policies of developing their l'9a4 
.transport 011 IW88 which permit the railways to participate. It hus been possible, 
.thertlfore, ill some Provinces to negotiate freely agreed arrangements between 
the Provinces, the railways concen-Ied, and the operators; in others, the natural. 
~e ir~ of the operators to secure the best possible terms for themselves haa 
resulted in prolonged discussions; other Provinces again have not yet fully, 
~eter ined their policies and in such cases little advance is to bl!) recorded. 
Meanwhile the .progress made by the Railway Board in carrying out the principles 
.of the policy laid down by the House, has been the subject of examination by a 
special committee of this House whose report I have ·just presented this mornIng. 
A sum of 3·48 crores has been included in next year's budget for investment in 
road-rail companies. If this is agreed to, the test is still to come, for the success 
-of the policy depends upon the ability of the operators who are charged with 
the management of these companies to perform their public duties. Private 
~nter ri e in the management of Government capital is very· much on trial, but 
a continued study of the problem in the course of the negotiations which have 
taken place during the last year confirms the view that the course adopted is 
probably the best suited to the particular circumstances of India. 

Account8 fOT 1944·45 

8. Tunling now to the accounts, the actual surplus for 1944-45 proved to be 
49'89 crores, an improvement of 7·88 crores on the estimate due to an increue 
of 2·08 crores in gross traffic receipts and a saving of 5'22 crores in working 
expeuses mainly due to a throw. forward to the following year. General revenues 
were credited with 32 crores of this surplus and the Railway Reserve with 17·89 
crores. The net increase in the Railway Reserve was, however, only 14·98 
crores as there was a withdrawal of 2·96 crores to meet an'ears of depreciation 
in respect of rolling stock. 

Revised Estimate8 for 1945-46 

9. Against our budge.t estimates of Receipts, we expect a large increase in 
passenger earnings, those from upper class traffic being expected to show a much 
larger proportionate increase (35 per cent.) than those from m class (14 per 
cent.). Our goods traffic will not differ appreciably from our estimate but there 
will be a considerable fall in parcels traffic. . Our present estimate of groBS traffic 
receipts is now 225 crores. 

On the expenditure side we expect an increase over "he Budget of 9'26 crores 
in ordinary Working Expenses and 24 lakhs in Payment to Worked Linea. 
The principal increases are 1·82 crOreS for additional staB; 4·21 CroJ'88 for in-
creased Dearness Allowance and 1'68 crorea for Grain Shop concessions; 2·45 
crores for Maintenance expenditure; 2·08 crores fo!' coal, including extra charges 
:for shipment by sea; 1'84 crores for military sidings and the inflationary element 
in Works expenditure; and 1·62 crores on account of interest and depreciation 
payable to the War Department for the use of works built at their expense and 
·of rolling stock belonging to that department. On the other hand special adjust. 
ments on account of rolling stock are 6·18 crores less and there will be savings 
on aecount of the disbandment of the Defence of India units and of the abolition 
of Air Raid Precauttons of some 107 lakhs. Our revised estimate of toal 
Working Expenses, including Depreciation at 17·05 ClOres Rnd Payment to 
Worked Lines, is 189-80 crorell against the original budget of • "IA'87 crores. 
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Our net Hevenue is expected to be 59·43 crores Ilnd after deducting interest. 

a~ e  of 27·36 crores, we expect a surplus of 82;O? Cl'Or~  which is 4·44 crores· 
,less than the original budget. 'Of this 32 "rores wlll be transferred to General! 
Revenues and the ~ala.n e of 7 lakhs to the Railway Reserve Fund. 

Estimate. fOl' 1946-47 

, 10, Turuing to next year's Budget, calculations must, of course, be largelr 
a. matter of guess work. Basing our estimates of revenue, however, on thiS: 
year's results taking into account kIlowlJ variations Ilnd after IlIlowiug for [\ shnrp 
decline expected in military and parcels traffic but for a maintenance of passenger 
tra.ffic owing to n continuance of plethoric money conditions eombiued with che0p' 
·fares and a continued scarcity of consumption goods, we place our estimate f01" 
the Dext year at 177 crores which is 48 crores less than the gross traffic receipt. 
expected this year. In additioD we expect a net'revenue of 8·14 crores froln 
miscellaneous transaction. 
In making our estimate of ordinary working' expenses in 1946·47 We havEJ 

to reduce from this ear~  estimate 19'72 crores, on account of the reduction" in 
the special adjustments on account of rolling Rtock, military sidings and struc· 
tural worb, the write oft of the cost of dismantled lines and abandoned assetS' 
and the hire charges payable to the War Department. We have ro~ded 1)4' 

lakhs leas under Repairs and 44 lakhs less under compensation claims. We-
expect to save 1·56 Cloores under Defence of India Units and 1·68 crores under 
loss on grain shops. These and other minor savings aggregate 24·66 crores. 
But Rlthough. we hope to stop endin~ coal by Bea in the course of the year witlr 
a resultant saving in freight. we shall be using up this saving in moving more 
coal by rail in order to build up our depleted stocks. We also expect to spend' 
48 lakhs more on new miJlor works. After akin~ these adjustments in tht> 
estimates for the current year, we place our estimate of ordinary workin.,-
expenses for the next vear at 125·78 crores. The appropriation to the Depre.· 
eiation Fund will be reduced by 4 crores because of the stoppage of the additional 
eontribution for excessive war-time wear Rnd tear and there will be an increase' 
of 17 lakhs on Rccount Ilf the increasf' in t.be Capital at charge which is due' 
partly to the Rcquisition of further railway lines. After allowinl!' for intere.* 
~har e  of 27·24 crores, our surplus net revenue is expected to be 12'22 crores" 
Ig·85 crores lesll than in the current year. 
Without prejudice to any settlement under a new Convention re~ardin  the' 

division of future surpluses between Railway Reserves and General Revenues 
which may have to be the subject of further consideration by Government ,nel 
this House during the coming year, it has been decided that the contributio:)' 
to General Revenues will consist of 1 per cent. of the capital at charge of com .. 
mercial lines less the loss on stratelric lines, together with half the balance reo 
maining after setting aside S crores for a Betterment Fund. This will give 7·38 
erores to General RevenueR and 1'86 crores to the Railway Reserve lUnd. 

Bettermlmt PURd 

11. In February 1945 the Standing Finance Committee for Railway. recom-
mended that during years of prosperity a fund be built up by appropriatiQn from 
surpluses for financing amenities for lower CIRSS passengers, the expenditure on 
whieh was likely to be unremunerative. We DOW have before us 8 large pro-
gramme of additions and improvements coverilig amenities to lower class 
passengerR, Rtnff welfare nnd other items designed for the safety and  comfort or 
the public. which are not likely to be remunerative. and which unless other pm-
visionR were mad",. would, contrary to the best railway practice in other countrieS' 
and the ad i ~e of leading authorities on railway finance, be charged to Capital.. 
Government 8crept the view that such betterments as do not increase the eam-
fng capacity of the railways Rhould be a charge t() revenue and not to Capital. 
Tn order, therefore, to provide for this Rnd to enable the Board to plAn aheacf 
their programme of such works, they hnvp. decided to start a Betterment Func!' 
by transferring a 811m of 12 crores from the Railwny Resprve and a sum of 1J 
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Clroret\ from the net revenue of 1946-47. Subsequent appropnatlOfl8 to the fund 
-will depend -upon the net re ~nue of each year and on a o~ ideration of the 
respective needs of the railways and of General e enue~ ~b e~t of course, to 
any Convention which may hereafter be adopteu for the ~l ~rtbutlon of ur lu.~  
betwl'ell Railway and General Revenues. Both appropriations to and expendi· 
ture from the }t'und will be subject to the vote of the Legislature, .~t. it ha. 
not been possible, in the -time available since the uecision was made, to include-
in the present budget any estimate of the eXpenditure trom this fund next year-. 

Reserve Fflffd 
12. We began the current year with a balance of 87'48 crores in the Reserve-

Fund. After withdrawal of 8'5 crores to cover the· difterenoe between the 
acoumulations in the Depreciation Fund and the original cost of rolling stock, .. 
arranged last year, and adding the surplus of 7 lakhs expected, the fund will 
stand at 29'05 crores on March, 31st, 1~. After transferring 12 crores to the 
Bettel'Dlent Fund as suggested, withdrawing 1·82 crores on a'ccount of  arrears 
of depreciation and adding the appropriation from surplus of 1'86 Cl'OreS anet 
2 lakhs representing the pro6t on branch line shares purohalled from the Reserve 
which will be oanoelled on the acquisItion of the lines by Government, the 
Fnnd at the end of 1946-47 will stand at 17'11 ('roNl. of which 7 crort!s Willi 
earmArked last year for deferred maintenance. 

Depreciation Reserve Fund 
13. The Depreciation Fund which opened at 102'21 crores on Aprfl, lat, 1945 

is expected to close at 106·61 Cl"OreS on March, Slat, 1946, and at 98'88 ClOre. 
on March, 31st, 1947. 

Review 01 the RaiLwaJl" po.ition , 
14. In closing my last Railway Budget speech, it is proper to review the 

position of railway fiuance. There is no question, of course, that tbe Indian 
Government railways have prospered financially in many ways as the result· of 
the war. On April, 1st, 1989, the RailwaYIl had accumulated unpaid contribu· 
tions to General Revenues of 35'41 crores, in spite of borrowings of over 30 
Crores from the Depreciation Fund which stood at 25'09 crores. The Railway 
Reserve Fund oontained the exiguous 6gure of 48 lakhs ollly. At the end of the 
current year we calcull\ie tbat after contributing during the war 158'48 Cl'OI'H 
to General Revenues including the arrears of C.ontribl1tion, our Depreciation 
Fund will stand at .100:61 crores and our Reserve Fund, before any transfer to 
the Betterment Fund, at 29'05 crores. We shall also have met loss on strategic 
lines to the extent. of 6·01 crores. . 
III spite of these .improvements calculations ~ub itted to the Convention 

Committee sho:wed that the Depreciation Fund is by no means excessive, if 
indetld i.t is adequate to mMt the increased level of replacements. The Reserva 
Fund at the end of the current ~ar will represent only some 3'82 per cent. 
of the capital at charge or only a little over one year's interest charges. It 
covers only a fraction of the large programme of ameuities and improvements. 
many of them financially unremunerative, which we have in mind. Satisfaction 
must, therefore, be tempered with greJIt caution, especially since the danger.lies 
In OU1' Inability effectively to balance 'our budget in the future. 

15. In this last connection it is my duty to issue a very clear warn,i.pg. 
In 19S8~89 the earnings of the railways wet'e at a level of about 100 crores; they 
rose in 1941-42 to 135, in 1942·48 to 155, in 1948·44 to 185, in 1944·45 to 217 
and this year we expect 225 crOreS. These results were mainly due to an 
increased volume of passenger and goods traffic, largely on account of war 
conditions and, only to a limited degree, which we estimate to an overall 6gure 
of 8 per cent., to increased rates and fares, mainly introduced in 1940. Our 
ordinary working expenses in 1988-89 were only 54'01 crores and, after deducting 
sundry abnormal oharges, luch as those due to the policy of writing down 
rolling stock purchased at 'high prices, rose to 102'85 ororel in 1944·45 and are 
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.expeoted to be some llQ'52 crorel during the curreni; year. Of thele har e~ 
the increase between 1938-89 and the current year has been du!S to some 4(). 
orores on account of staft and 12 crotes for increased COlitl of ooal, the cesseR'· 
on which payable by the railways alone now e ~al about 50 per oent. of the total 
coat of coal exoluding freight jn 1989-40. 
16. Sir, in 1944: Government recommended the House to inorease fares in 

order to build up a fund for post-war amenities for 8rd class passengers at the 
rate of 10 orores per annum. The House rejected the proposal, which Govern· 
ment respollsively withdrew, and in oourse of replying to the general debate .Oll; 
Februarv 21st of that vear I issued a strong warning to the House ooncernlng-: 
the need for building ~  reserves in view of the ineVitable fall in receipts on' 
the oessation of war. I do not wish to revive old controversies nor would It 
materially alter the words then used, but, as then foreshadowed, we budget next 
year on a fall of 48 orores in receipts to a figure of 177 crores, whioh is below' 
the 1943-44 level. Future tendencies are more likely to be downwards than. 
upwards. 
17. In the course of the next year or two, Government will probably have to· 

consider several very serious problems in connection with railway finances, among' 
them the basis of the Depreciation Fund and the revision of the Convention,. 
all of whioh will require the careful study of Committees of this House. But· 
even more important, Government and the House may well have to give serioul! 
consideration to the linked problems of the levels of rateR and fares, the prioe· 
of coal and the level of wages. These are knotty problems which have to bl'\ 
faced courageously and with a broad outlook, if our post· war p!ans are to be· 
brought to fruition, for, once our budget becomes unbalanced and our reserves-: 
are eaten up--and under unwise management they can diRappear almost ovel"--
night-it. will not he an easy matter to rebuild them or to find the monev for" 
extensions. improvementll, staR benefits and amenities to passengers. '. 

18. With regard to staff, it is the aim of Government to maintain the a i~ 

mum possible' employment on the railways, provided work of an economic kind': 
can be found for the staR and to maintain wagell and salaries at 1\ level which I 
will continue to give a fair deal to our men. It will take It very ,!Ievere eftort. 
to earn the money to do justice to every one and much will depend upon the· 
efficiency with which the staR themselves ~andle the traffic ¢fering ana' 
encourage more traffic. As regards coal, no one, I. think. wishes to see coal. 
prices driven down to such levels as to render economic and efficient· working.' 
of the minell once again impossible. If, therefore, expenses,are not to be undu!3" 
cut. which would be against the expansionist policy of Government. the need, 
to increase rates and fares in the future may have to be seriously faced, and, in 
this connection, I would recall that railway executives in the United in do ~. 

and elsewhere contemplate, I believe, that to meet similar conditions an inc1'88le" 
of 20 or 25 per cent.  may be necessary. Happily it is not necessary in India..-
t-his year and, if traffic is maintained or expands,. may never be necessary, but. 
I should have failed in my duty if I had not put t~he contingency squarely before· 
the HOUle. 

Rate. 

19. The acquisition by the Government of all the major Indian railways. 
clearly renders desirable and possible a thorough revision of. the railway rates 
structure. It is important ill considering this subject to draw a di ~ tion' 

between a revision of the rates structure, system or proeedure and the rating 
policy or determination of the level at which general or particular rates shall be 
based in. the post.war world. iVith regard to the latter question the House 
will probably agree with me that it is as difficult to determine with any finality 
at this point of time what the future level of rates shall be, as it is for Govern-
ment to determine what the level of saluries and wages of their seryants shalL 
be or for a business firm to settle with any degree of permanency what the fut.ure-
sales levels of their products shall be. All are dependant upoli a clear VIew" 
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of 'D!:! gtlueral level 01 pnces and of costa oi. living. and the permanent ralilll&. 
POllCY mustclepend. upon many faotors IW yet unciet.!imined, such as the, 
eneet of roud and seu transport. 011 l'IlilW8Y trattio and the tariff policy of the 
counuy. 'l'her!:! is, nOWtlver, no reaSOll why the revision of the ratetl atr"otur. 
snould noli be tackled now. 'lms lialik was in i.act taken up by the Indian 
Railway Conference Association in 1\Ka and has since been under thtl C10S8 
study of tlXperts. In the past the rating structure a~ affected by the fac," 
that each railway, company.owned and managed or otherwise, functioned as !l. 
commercial concern limited only by the statutory maxima and minima, and there 
has grown -up a rating system of .,xlireme complexity. It will probably ~rin . 

home to the House the extent of this complexity if I mention that the un· 
ravelling of the system involves the detailed study and correlation of between 
10 and 20 thousand rates. Progress may to the uninitiated seem slow, Dut. 
valuable progress has been made. The Wedgwood Committee in 1987 founel 
that the a}lplication of the "continuous" mileage principle to telescopic rates 
where the "discontinuous" mileage principle is now in force, would be bound 
to leud to heavy losses to the railways, which might, of course, se'l[,erely affect 
their economic survh·al. Intensive study has shown thnt this hurdle can btl 
overcome, and the Indian Railway Confe;ence Association have reported favour· 
ably on the poaaibility of introducing telescopic class rates on a .. continuous· ... 
mileage nnd on various other impronments and simplifications. It is hoped,. 
therefore, before long to produce a revised system of rating which will eliminate-
the shortcomings of previous practioe in unhealthy competition between rail-
way .. which produced uneconomic Rnd complicated rating aod routing, to reduce 
very drastically the difference between railway risk aDd owners' riM rates, and 
to eliminate anomalies and simplify procedure to the greatest posf';ible erlen •. 
Thest> are objectives which had long been called for by public opinion, and r 
hope before next year that it will be possible to lay before 8 Committee of this: 
Houle and the. Post·War Transport Policy Committee for detailed study,pro-
posals in a form in which the implications of this particularly complicated pro-. 
blem can be fairly easily assimilated. 

Conclu.ion 

20. .l\nd 10 to lum up, Iodin hail in her railways a very valuable Hsset which_ 
has been maintained without disastrous loss of efficienc.v owing to war usage-
and which is in many ways much better equipped technically than before the-
war. Rehabilitation is in hand and resources exist to effect it without undue-
.\rain. F'mancially the position is far sounder than it has been at any stage in 
the history of the railways; it-s strength has been increased by the policy followacl 
in the war and bears no relation to the situatioD revealed after the last war .. 
Lower class travel has not been comfortable in the past because the main conli· 
deration has been the provision of cheap travel to India's impoverished massel. 
but improved coaching stock and other amenities together with 'Properly co-
ordinated road services should better the conditions of travel in future. The 
railways should soon be able to meet the demand for [loods traffic and will expand' 
to meet further industrial and agricultural production. The one ~reat potentinr' 
danger which has to be faced ill the wartime legacy of a high level of operating 
costs and of post-war commitments for amenities, together with a level of rates: 
and fares out of tune with the general level of prices. Forewamed is forearmed'. 
India has a great asset which must be carefully nursed and firmly administered. 

21. Pinally, it gives me once again great pleasure to pay tribute in deep 
sincerity to the grand work of the railwaymen. From the Chief Commissioner, 
Sir Arthur Griffin, downwards they, have given, under the heart.break1ng limi· 
t.tioos imposed by war conditions, good service to the public in critical days-
and, if I may end on a personal note, I shall for ever treasure the loyal support 
which I have had and the friendships and associations which I hive enjoyed 
during my days smong the railwaymen of India. 



INDIAN COiNAGE.° (AMENDMENT) BILL 

. at BcuUzablI Sir .Arcb1baJd. BowIaIIdI (Finance Member): t;ir. 1 moVf 
:lor leave to introduce a .Bill further to amend the Indian Coinase Act, 1906. 
Xl. JlrIlideD,: The question is: 
"That leave be granted to int.roduce a Bill further to amend the Indiao CoiDap Aa. 
Ja" 
The motion was adopted. 

The JIoIlourable Sir .&rchlbald. Bowlulcla: Sir, I introduce the Bill . 

.ELECTION OF MEMBERS TO STANDING COMMITTEE FOR EXTER-
NAL AFFAIRS DEPARTMENT 

Xl. E. Wet,.a.tmaD (Secretary. External Affairs Department): Sir. I move: 
"That thi. Alaeuibly do proceed to elect in such manner as the HonourabR the Preai· 

.dent may direct. eight non-official members to eerve on the Standing Committee to advia 
It!n1 External Affair. Department, on lubjectl pertaining to Britillh Baluchiatan and tile 
!tribal areae, for the unexpired portion of the financial :ear 1945·46 and the ftnancial year 
1946.47 ... 

Kr. Preaident: Motion moved: 
"That this ASlembly do proceed to elect in Buch maDner al the Honourabl'a the Preai· 

·dent may direct, eight non-official members to serve on the Standing Committee to advi .. 
l.he External Affaira Department, on subjects pertaining to British Baluchiatan and the 
·tribal areal, for the unexpired portion of the financial :oear 1945·46 and the financial year 
1946·47." 

Mr. M. AI&f AliI (Delhi: General): I desire to draw the attention of the 
House to the fact that the scope of this committee appea.ra to be very restricted. 
'Ihis committee is not expected to go further than to deal with subjects which 
:relate to British Baluchistan and the Tribal areas. I am not quite certaiB 
what exactly the Honourable Member means by 'tribal areas' because tribal 
areas are on the North West as well as on the North East. I wonder if the 
irihal areas contemplated here cover both the regions. 

Further the Depa.rtment covers a much wider field than that mentioned 
here because I believe the External Affairs Depa.rtment has to deal ,dth Borne 
;parts in the Middle East and also with certain coastal arens of Arabia. 

I am perfectly certain that the Department deals with those areas. 
1 p.lI. If the Honourable Member denies it, I shall have to revise my 

-opinion. But to the best of my infonnation, the Department certainly deals 
with a muoh wider field, with Persia.n Gulf, for instance. In any case, the 
Department deals with 8. much wider field than mentioned here, and therefore,' 
nl~ suggestion is that we should postpone the eleotion of the committee which 
is contemplated in this Motion, until we find that the Government are pre-
pared to give us a wider field to cover. Even if it is only a. matter of advice. 
let us look into all that the Government deals with. After all, sooner or later, 
WI.' have got to take over the e~e nrt ent . Why should we not be allowed 
t.<l Jook into the entire working of the Department. That is how we look at 
the proposition. I do not wish to make a long speech on the subject. I am 
'Perfectly certain that the views J have expressed will commend the e~ e  to 
'this House. 

Kr. Prllldent: What does the Honourable Member mean? Postpone cOD· 
'sitleration of the Motion? 
Mr. X. Asa! All: Yes, until we "have a wider field to look into for this 

'Purpose. 
8eth Y1I8U1 AbdOOla BaIoOa. (Sind: Muhammadan Rural): I entirely endorse 

the views expressed by Mr. Asaf Ali, because the scope of the Committee 
'seemll to me, 8S it is on paper, very limiteod. We are not yet told a~ to 
what the function of this CommittP.e will be, 8S to whether it would look lOto 
'the affail'l! in the Middle Ea.st. as Mr. Asaf Ali just now mentioned. If ft 
d .... es not. then T would like thf' Honourable Member to tell us as to whether 
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[t)eth Yusuf Abdoola HaroonJ" . '" 
:thi, Committee will deal with all the . subjects ariBing out of British Balu-
-chistan or only subjects' p!aced before thtl Committee by the Honourable 
Member, or whether Honourable Members will be allowed to pve notioe· 01 
.qUE'stions relating to British Baluchistan ouly. 1 should like the Honourable 
Member in charge of the External Affairs Department to make a statemen$ 
·00 this subject or circulate a note,' 80 that we may be ill a posiuon to judge 
;;.. to what attitude we should adopt. 

Mr. E. WelP\maD: Sir, the form of this Motion is in accordance with the 
'~e  regarding the constitution of Standing Committees which in tum were 
. based on the recommendations of a Select Committee of the House. Perhaps 
.1 milY read the relevant portion of the Select Co it~e 's recommendations. 

"There ramama only the External Allairs Department.. We reeogDile that. in 10 far aI 
'~forei n affair. are concerned, thil Department occupiea a very lpecial poaition from the 
,mevant. point. of view. To this extent. we aCC\!lpt. the contention that. an Adviaory Com-
',aittee could DOt. be properly attached to thi8 Department. Wia feel, howevw, that no 
obj9ction should attach to the setting up of a Standing committee to adviae on thOle .acti-
vi'ieB of the Depart.ment which pertain to the h'ibal areas and Baluchistan. We are .. 8nred 
that thiB queat.ion will receive early ang sympathetic' conBideration. In view of thia &lBUr-
"AD'-'lI, we do not deaire to preBI for any immediate action in the cale !of the ElI:ternal 
"Atf&1rl Department." 

That. aB8urance was given and action was taken accordingly. 

Lt.-ooL Dr. I. O. CIlatterjee (Nominated: Non-offioial): What is the date 
. .of that assurance 'I 

JIr. E. WeJehtmlA: The Seleot Committee reported on 28th February 
J,g45. The Committee had on its membership persons of such eminence .. 
Mr. Bhulabhai J. Desai, Nawabzada Liaquat Ali Khan and one or two other 
Members 'who are still with us in this House. We are proceeding on the baRis 
. .of the recommendations of this Belect Committee and the rules framed there-
after. On the question whether we have any administrative responsibiliti81 
jr. the Middle East, the answer is-no. We have a responsibility for finding 
persollnel for filling certain Agencies and Consulates in the Persian Gulf. As 
for British Baluchistan, we shall of course proceed in accordance with the 
rule.s framed for the guidance of these Advisory cODlmittees and make no 
..attempt'to exclude any matter which properly came within the terms of th ... 
rules. 

It seems a pity, if I may say so, to delay matters. Even as matters stand 
"at present, we can I think do same useful work. I would therefore ask that 
tIle Motion be taken 8S it stands and that we should not delay. 

IIr. PrelldeJlt: I could not quite follow the request of the Honourable 
Member Mr. Asaf Ali. As far as I understood it, it seems to be 
that the scope of subjects for ad i~ hould be co-extensive with 
the subjects which this particular .L18partment is .• dealing .ah. 
That seems to be the subject of his request. As /  I • . understood 
the Honourable Member, this scope .seems to bb in addition to Baluchistan 
and Tribal Areas, questions relating to Persian Gulf. This is perhaps much 
wider. If that is 80, then, of course it is for the Government to consider, 
"and it is for the Parties in the House to come to any settlement about it al 
to whether the scope should be restricted as it is at present or it should be 
. .co-extensive with the activities of the D~ ,.rt ent. T may point out one 
difficulty which I feel at present and that ia, this committee is constituted 
·under the Rules regulating the constitution and procedure of standing com-
mittees, the proceedings of which I believe the Honourable Member read out 
,just now. According to his motion, the committee as constituted will advise 
the External Affairs Department on subjects pertaining to BriMsh Baluchistan 
·.And; the tribal areas. So, just at present the difficulty will be that so long 
as these orders stand 8S they are. it will not be possible to amend this motif)J'l 
'"by even an AmE'nilmE'nt pven if fill partiP!' RTe Rl2Teed that the Reope should 
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be extended. If it is the desire of certain parte ot the House W have the 
scope extended, then the'heat course would be to put the motion oft for a 
couple of days. In the meanwhile, members may Ineet and have discussions 
in private, rather than have discussion on the floor of the House and then 
see if it is possible to arrive at an agreed motion. 
Seth Yuluf Abdoola BaIOOD.: That will be muoh better. 
JIr. Pr8lt4ent: In view of the opinions expressed by both parties in the 

House, that would be the best course, unless the Honourable Member for 
Government says there ia some urgency about it. 

Mr. H. Welgllbw1: I understand the Honourable Member opposite to 
auggest that we should not consider at present the formation of the Advisory 
Conunittee for External Affairs Department. 

JIr ••. Mal .All: Not at all. 

1Ir. H. WelghUDan: Until .we change the constitutional position. 
Mr ••• .AlaI .&11.: Sir, if I may explain, 1 said nothing more than this 

that we should. postpone consideration of this motion pending an agreement 
between Government and ourselves. As regards the scope of this Committee 
.we can sit down and talk about it and we can' come to some sort of agree-
ment. If we do, this motion can be brought up two or three days hence. 
There is not particular urgency, &i far. as I can see, to push this motion 
through today. 

Mr. H. Weightman: Sir, I have no objection to postponement if that i. 
generally desired. 

Mr. President: This motion is for the time being postponed and can be 
taken up at some other suitable time. There will be time for discussion 
even today and the motion can come up tomorrow., When it is an ~ed 
motion it will not take much time. But that,· however, is for Members to 
decide among the!llselves. 

t 

STATEMENT OF BUSINESS 

The Honourable SIr Bdward BmtbaU (Leader of the House):' Sir, in my 
statement last Thursaay I indicated that apart from the possibility of the 
Insurance Bill carrying over from Tuesday to c:rhursday this e~k, we. are 
unlikely to have any other substantial bUBiness for Thursday. I now propose 
to put down the Labour Member's motions for the consideration and passing. 
of the Factories' Amendment Bill on that day and also Mr. Mason's motion 
for the election of members to the Defen~e Consultative Committee. 

Tne A!'Remb1:v then adjourned till Eleven Qf the ('lock on Tuesally the 19tb 
FebrllRr:v. 1946. 
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